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- Heérd Mi-  B.PSahu, learned counsel 

r t1e applicant and Mr M.U.Ahmed; learned. -' 

.ddlC.G.S.0 	for 	the. respondeilts.. 

Respndeñts counsel prays for four weeks 

time o take instruction. 

Post on 21.9. 2007 for admission. 

r 
	

al 

-The issue involved in this case is that 

:. applicant who is working under the 

at Manipur was suspended in 

ilation of a disciplinary proceeding for 

he !ed fraudulent drawal of Government 

no4ey.in the department of education and he 

iadbeen placed under suspension. Strangely 

Lnd in fact no disciplinary  proceeding has. 

)eeituntlated against the applicant even after 

14se of 3 yaxs Aggrieved by  the  said 

na9ion of the respondents the applicant has 

lled this O.A challenging the impugned 

usi:iension order dated 16.9.2005. 
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21,8 • 07 	 Rdspdideth counsel is spenoifically 

directed to ascertam as to whether any 

disciplinary pnceedmg has been imtiated 

agamstthe applicant, whether any criminal 

case has been registered against the 

applicant and what was the reason for 

sspendmg the applicant 
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21.9.0 	Four :eeksfime .granted.to the :  
respondents to file written statement 

Post on 5.11.07 for order. Inte *4 
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• Mr.M.U.Ahmed, ' learned Addi. 

Standing coUnsel-: for the Central 

Government. Undertakes to file reply 

state 6nt by tomorrow. Mr.B.P.Sahu, 

learned counsel for the Appli'cant prays 

for revôcatioñ of the siispensioh.order. 

Call this matter on 07.11.2007 

along with the similarmatfers. 

- 	 ..... .. 	 . 	 . 	
- 	 .5 	. 	 I. 
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07.11.2007 	All these matters are similar. 

Mr.B.P.Sahu, learned counsel appearing for 

the Applicant in all the cases prays for 

revocation of the suspensions orders. 

Though Mr.G.Baishya, learned Sr. C.G.S.C. 

filed reply statements in O.A. Nos.212/2007 

& 213/2007 on 05.11.2007, and Ms. U.Das, 

learned Addi. C.G.S.C. filed reply 

statements in O.A. Nos. 216/2007 & 

217/2007, same have not been filed in O.A. 

Nos. 214/2007 & 215/2007 .  Mr.M.U.Ahrned, 
% t 	 learned AddI. C.G.S.C. undertakes to file 

!1 	 reply statements in O.A. Nos. 214/2007 & 

215/2007 during the course of the day. 

List all these cases on 22.11 .2007 for 

• 	 final hearing. 	 r 

,. 

 

/Member (A) 
•WV 	 /bb/ 

22.11.2007 	Mr.B.P.Sahu, learned counsel for the 

Applicant is present. Mr.M.U.Ahmed, 

learned AddI. Standing counsel for the 

• 	 Union of India is also present. 

On consent of both the parties, call 

this matter on 11.12.2007 for hearing. 

, _~' 4 . (M.R.Mohanty) 
Vice-Chairman 

/bb/ 
Member (A) 
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11.12.2007 	Heard Mr B.P.Sahu, lea6iedCoünséf 
for the Applicant and Mr G. Baishya, 
iearne&-Sr. S idj1gCounsei. for the Union 
of India, in part 

Call this matter on 1212.2007. 

	

(G. Ray) 	M. ft. Mohan ) 
Member (A) 	Vice-Chairman 

nkm 

	

12.12.2007 	Heard Mr,BP,Sahu, learned counsel 

appearing for the AppUcant and 

Mr.M.U.Ahrned, learned AddI. Standing 

counsel appearing for the Respondents. 

For the reasons recorded separ •  

sheets, this Original Application is dispos 

of. 

Ibbi 

(Gautam Ray) 	(M.R.Mohanty) 
Member (A) 	Vice-Chairman 
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'CENTRAL ADMINISTIAflvE 1 RIBtJNAL 
GUWAHATI BENCH 

Original Application Nos. 212, 213, 214, 215, 216 & 217 of 2007 

Date of Qrder: This, thél2fh Day of December, 2007 

THE HON•BLESHRl MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HOVBLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri L.S.Ramyo 
Aged about 41 years 
S/O (L) L.SNino 
Resident Chatnc Khunou, P.O: Mokot 
P.S: Kamjong and District: Ukhrul, Manipur 
At presert A.G.'s Staff Colony T/II-C-.3 
P.O: & P.S: Lamphel and District: Imphal West 
Manipur. 

Applicant in O.A: No.212 of 2007 
Shri Sh. Ronjil Singh 
Aged abbut43 years 
S/O Sh. Aru Singh 
Resident Of Sagolband Khamnam Bazar 
P.O: Imphal, P.S: Lamphel 
District: lrnphal West, Manipur. 

......Applicant in O.A. No.213 of 2007 
Shri Khaikhoyang Haokip 
Aged abpP.t 56 years 
Sb (L) Heti.khopao Haokip 	 C 
Residen't of Chassad Avenue, Nongpok lngkhol 

• P.O: l'niphdl,P.S: Porompal 
District: Imphal East, Manipur. 
.. 	....... Applicani in O.A. No.214 of 2007 

Sh. Ng. Koing Moyon 
Aged abdul 42 years 
S/0 Ng. Arglenchou Moyon 
ResidentKomIathabi Village 	' 
P.O:, P.S:'& District: Chandel, Manipur. 

......Applicanl in O.A. No.215 of 2007 
Smt. Lhingjalam Gangte 
Aged about 3 years 
W/O Thogkhosei Haokip 
Res identbf M. Munpi Village 
P.O: 	

A 
Sugr,.P.S: & District: Chandel 

nt At prese.I.R., Staff Quarter Type-II1/21 
P.O: & P.S: Lamphel 
District: lmphal West, Manipur. 

......Appticani1iri O.A. No.216 of 2007 
6. 	Shri K. Benjamin 

Aged alSo 53 years 
5/0 K. Sañgai 
ResiderfOf Maku Village 

5 
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P.0: & P.S: Kamjong and 
Disirict: Ukhrul Manipur 
Al prescnI Type-11/4, A.G.'s Slali Quarler 
Lamphel, P.O: & P.S: Lamphel 
District: Imphal West, Manipur. 

Applicant in O.A. No.21 7 of 2007 

By Advocate MrB.p.Sahu in all II ic O.A.s, 

- Versus —  

L 	• The Undn of India 
through. by the Comptroller 
and Auditor General of India 
New Delhi. 

The Accountant General (A&E) 
Imphal, Manipur. 

The Detjuf Accountant General (A&E) 
Imphal, Manipur. 

Respondents in all the 0.A.s. 

By Mr.GBaishya,.Sr. C.G.S.C. in O.A. Nos. 212 & 213 of 2007 

Mr.M.IJ.Ahmed .AddI. C.G.S.C. in O.A. Nos. 214 & 215 of 2007 and 

Ms. Usha Das, AdI. C.G.S.C. in O.A. Nos. 216 & 217 of 2007. 

O.A. No.212/2007 (Shri L.S.Ramyo vs. (JOl & Ors) 
O.A. No.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors) 

O.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOl & Ors) 
O.A.No.215/2007 (Sh. Ng. Koshing Moyon vs UOI & Ors) 
0.A.No.216/2007 (Smt. LhlngJalam Gangle vs UOI & Ors) 

O.A.' No.217/2007 (Shri K. Benjamin vs UOI & Ors) 

o R D E R (ORAL) 
12.12.2007 

MANORANJAN MOHANTY, (V.C.) 

All 'lhese six cases were laken up separalely, bul are being 

disposed of by this common order. 

2. 	Heard. Mr.B.P.Sahu (learned counsel appearing for the 

Aplicants of all these cases), Mr.G.Baishya, learned Sr. Standing counsef 
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of 2007), Mr.M.U.Ahmed, learned AddI. Standing counsel for the Union of 

tndia (appearing for the Respondents in O.A. Nos. 214 & 215 of 2007) and 

Ms. Usha Das. learned AddI. Standing counsel for the Union of India 

* 

	

	(appearing for theRespondents in O.A. Nos. 216 & 217 of 2007) separately 

and perusd the materials placed on records of all the six separate cases. 

Appllcanls of all these six cases, who are members of the slafi 

of the Office of the Accountant General of Imphat in the State of Manipur, 

were placed under suspension (on contemplation of departmental 

proceedings against them) on 16.09.2005; that during their suspension, they 

were grantèi subsistence allowances at the rate of 50% of their pay and 

that after alapse of time, they were also granted subsistence allowances 

at the rate of.75%; that their repeated representations were not heeded to 

and that, during June of 2006, they were prohibited to enter into the 

offices. They have also stated that several other members of the stall, 

although similar allegations are there against them, have not been placed 

under suspension. No charge sheets having been supplied to them, the 

Applicantshdve approached this Tribunal with the present Original 

Application 
C.  s filed under Section 19 of the Administrative Tribunals Act, 1985. 

During pendency of these cases, the Respondents have issued 

charge sheets to all the Applicanls,on 07,09.2007 initialing departmental 

proceeding rand, by filing wrillen statements in all these cases, the 

Respondents have pointed out about issuance of separate charge-sheets 

dated 07.09.2007 in initiating the departmental proceedings against each 

of the Applicants and about the background in which the Applicants have 

been placed under suspension and initiation of proceedings against the 
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47 	Appl)cat-ilslg 	tOson (or dolay ii 1 'howal ol ll 	cJ i&mjo.;l 	l; hJv / 	

uxj,lu(ijud n lb 	willleii s(UleI1)oI)ls liled in Ihese cases. In (he written 

statements the Respondents have explained that few of the members of 

the staff, aâinst whom less serious allegations have been found oul, have 
ie- 

been transféd out and that steps have been taken to bring back one 

senior person, on transfer, to book him in an effective departmental 

Proceeding. 

5. 	
,f the hearing (on the face 01 the explanations made 

available by spondenfs) the sole ground raised in all these cases, by the 

Advocate for the Applicants, that prolongation of the suspension 

without drawal of any charge-sheet s/without initiating departmental 

proceedings against the Applicants. But for the reason of issuance of 

charge-sheets against all these Applicants (during the pendency of the 

cases), the said ground has also become infructuous. 

6. 	 the time of hearing, however, Mr.B.P.Sahu, learned counsel 

appearing foF the Applicants of all these cases, has raised a point that 

s.uspensio n 'o f  Applicants having not been reviewed wilh'ih 90 days from 

16.09.2005 (the date on which the impucinect suspension order was issu) 

the continuance of suspension has become invalid; for the reason of the 

provisions in Rule 10 (6) & (7) of the CCS (CCA) Rules, 1965. Relevant portion 

of the said Rule 10 (6) & (7) (which is S fated to have been brought into the 

statute book, by Govt. of India/DOPT Notification No.1 1012/4/2003-Estt (A) 

dated 23.12.403and staled lo havo come in loic(,,  on 02.06.2004 by GovI, 

of lndia/DOpTNotificatjon No.] 1012/4/2003-EslI(A) dated 02.04.2004) reads tj 

as under:.- 



"(6) An order of suspension made or deemed lo havo 
been made under this rule shall be reviewed by the 
QQritcorntent to modify or revoke the suspens 
before expjy of n4ignefy dgysi 	the dale of order of suspension ,  on the recommendation of the Review 

Ommittee constitu ed for the purpose and pass orders 
e Suspension u sequen 

reviews shall be made before expiry of the extended 
period of suspension Extension of suspension shall not be 
for a period exceeding one hundred and eighty days al time. 

(7) 	
Notwithstanding anything contained in sub-rule 5, 

an order of suspension made or deemed to have been 
made under sub-rules (1) or, (2) of this:ule shall not be 
valid after a period of ninety days unlés it IS extended 
after review, for a further period before the expiry of 
ninety days." 

It is the stand of the learned counsel appearing for the Applicants that for 

the reason of aforesaid amendment to the Original Rule 10 of the CCS 

(CCA) Rules, 1965 (which has conic into eII@cl from 02.06.2004) the cases 

of the Applicants are squarely covered under the said new provisions; for 

the Applicants were placed under suspension on 16.09.2005. 

	

7. 	 131, in the Original Applications it ha's not been pleaded by 

any of the Applicants ThQfthei[!JperiSjorl mailer was not viewed witl - n 

	

90. 	 from 	.2005 i trms of 

1965. We arealso not in a posilion to adjudicate this aspect of the mailer; 

because all the Standing counselss appearing fo? the Respdents in these 

cases, are taken by surprise on this new ground (which has arisen out of 

factual allegation, taken for the first time, by the Advocate for the 

Applicants) atfinal hearing stage of these cases. The learned Standing 

counsels, appearing for the Respondents, have,, however, pointed out, at 

the hearing, that prolongation of suspension of the Applicants really 

received revised áonsiderations of the Competent Authorities; on 

j,I, 
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of occasions i.e. (a) when enhanced subsistence allowances were granted 

to all the Applicants; (b) when they repeatedly represented for their re-

insfatement and (c) when they were prohibifed to enter the office 

promises, II has also been pointed oul by Uie learned Slandinq counsels 

•  lhal for the reasons disclosed in the wrillen stalernents (in all these cases), 

the represenlations of the Applicanis did not receive favourable 

consideratjon. They, however, failed to admit (or deny) the factual 

allegation (ade for the first lime, by the Advocate for the Applicants, at 

the final hearing stage) about non-consideration/absence of review of the 

matter for prolongation of suspension beyond 90 days from the dale 01 

suspension; because of lack of such factual allegation (by the Applicants) 

in their Original Applications. 

In absence 01 Ihe Victual allegation in the Oigiriul 

Applications (that there were no review of the suspension of the 

Applicants, within 90 days from 1 6.09.2005) the Respondents had no 

opportunities to answer the new factual point in issue and, without granting 

any opportunity to the Respondents (to answer on the factual allegation 

made)  by the Advocate for the Applicants ) at the final hearing stage) no 

relief can be considered to be given to the Applicants (by merely looking 

to the new/arnnded statutory provisions); because that would amount to 

denial of natural justice to the Respondents. 

In the aforesaid premises, (having heard iearned counsels 

appearing foll the parties) without entering in to merits of the matters, all 

these Original Applications are hereby disposed of with grant of liberty to 

each of the Applicants to represent their grievances (pertaining to non- 

review of suspesion of the Applicants within 90 days of suspension) to the 
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, 	Respondents by end of December,. 2007, On rneipl nt ciicl 

Il ) IO;Of tic lluII;, If U.) Rof)oI tdi l; 	l tot ild cot t5;id(I if to 	( tJH 	(it 	II to ljf ii 

the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965) within 15 

days thereafter and pass necessary speaking orders by end of January, 

2008. 

10. 	With the aforesaid observajions and direclions, all ihese 

Original Applications are disposed of. 

Send copies of this order to all Ihe Applicanis and to all Ihe 

Respondenis in the addresses given in all these six Original Applications. 

Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya, 

Mr.M.U.Ahmed, and Ms. Usha Das, Advocat.es  appearing in all these cases. 

SD/ 
M.PMtHAIffY 
VICE.CHA IRMAN. 

SD,' , 

MEMEfl(ADM'4). 

C;. 
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GE.iTU. 	1INIS:iAiI'L 	T UNAL 

CRIGfl*1. A TP T T(TT.)N 

) Nrne of the Applicant:._A\&\ 

h) Respondants: Union of India & 

c) N. of A.pplican-L(S): 

Is the application is the pror form . Ys 

Whether name & desription and address of the all papers boon 
furnished in cause title , Yes / 

Has the application been dully sed and varified - Yes 

	

Have the Copies dUly singned 	Yes / o. 

Have sufficiant number of copies of the application been filed 

Whether English translation of ducuments in the languag! i... Yes 

Whether all the annexure par -ties are impleaded:-. 

?, is the application is in time:.- Yes/y. 

.tO, 	Has the Vakaiatn.3ma/oo 	:f apptataflce/AT.hCrisotiOn is filed 

II. Is the app1iction hy iIçVPr/For Rs.. 50/.L1 	32.9 
.12. Has the aprUcatior is maintanablo 	- 

..3. Has the Tmpued order 0iQ 4 n31' tested b.on f±led:—Ye 

•11 Has the liqibJ- 	copies of Lhe aflneuros dully attested filed:YesJ_N 

15. Has the :dex oi d':-d "en fii 	a1..';:i.a'. 

L. Haa the rriirei 	b' 	rivo1oe h-   ri..no 	ddres of the 
rGronda1tt 	 : .. . 	5 

Has the decla :i Qn :s 	by  

Wtct1eI the reiif sougbt for ,31iorot ct . i 

....... 	cr 	.- Ys)I. 

70. In Caie Of cOfl-J....... 	,.-. .. 	. 	is i-i;  

/ 1. 	":. 	•.. 	.t 	 (j 	V 5. 

Ar-r r'-j-h er Point 

4. 
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IN i'HI- CINI'RAL A)MNI1'RAiIVF. IFUH(JNAI. 

(ilJWAHAI] HENCH:UtJWAHA1'I 

(AN APPIiCAFR)N LJN.)KR WCiR)N 19 OF THE CENTRAL 

ADMINIS1RA!LVE I'RIFJNAL AC1'. 195) 

OR1(1NAL APPLICATION N0 	14 	OF 2007 

Shn 1' ii ;ikh cyai g H ankip 
Petitioner. 

VAIVI 

The ol fl.10A. (it India & ()vs 

R csncindcnts. 

I N I) I- X 

QIKL- 
Llfl.S 	'.J. S US %LWUILLS 3 S U4i.S.I S flJU. 

i. Synopsis A 

ICT11Ol 	. 	;f-I 	7Dr;(','trWl 
__tS £AASSA.L A. SJ_#Jt LA. SSC.I.L%J LLttLI,LL SLà&SA.l%_lLL 

..i 
.1. 	.1. 

4. Athdavlt 14 
AININt,AUKt-./-V1 1)1010 
i\..L... 	 11--3 £U  

¼.AI 	 I.%.'4 	VU1 ..'.J'J  

4-nuiitnt 	i,e.rl(Adnui 	Mcinnnr -- 	 -,, 	-'- 
impha.i. 
A - rKrr-v-TTnr 	A F' 17,_. 	IA 

'I. I L 	1i-J)'J1\LJI &Jh. I I 	I.' 17 

)d_i 1 _Q7  

Accountant Ucncral (A&.L). Manhour. 
I 	s-i 	 n 	It11fT 1711 	* 10 	 I 	tsi- 	o_ 01 

I. 	ttPI1NL.J.O LtIJ.) 	 LV (X. 4.1 

fl,rie ,1ots,4 101 .!)flññ 	cic.iiiarl Im fIaa Qv 
S_a - A. 	 S_•.tt SJ•.d¼J 	A. 1.1 	•'_(*.a 	l.a_S 

1I Ueoutv Accountant (Jeneral (A&E 'L Maniour. 
' 

f's. 4. Iii4  .. - L 
0 
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iOrder dated 1-09-2005 issued by the Deputy 1 A 	 1,'A\ fTh.ltlIILO.I IL 	3%.I I%.l (LI 	 p, ivit.i IJ?L1 - 

	

9 	ANNF.XTJRF..A! 
i Rcnrcscntatjon datcd 06-12-2005 submitted by I ------------ 	

-----a-. A -------- I 	L}iptitIu LU t1L JJpuy 	UUULflL ...J111ttt 
I (AXrT''i Int Ttrj1 

10. IANNLX(JkjN6 
• - 	; A 	' mtv- Is C1I 	taiur i UULeU 0 j-O.-)-h)s,i sutnn fttcu try I 	 tr fii t'%F 	A 'i11 	(szIrOT •_tb 	

•_•.I 1_La 	à_• • S LW •_ ..sa l*1_•SSl. %_P *SLWa 

(A&L. Manipur.. lmphaL - 
I £ 	 fl. yfl. Tv ifln £ In 

	

1 1. 	1-UN IN 1..A LI Kt.--1iJ/ 
I

fl 	 A (c 'CW 	 L.,  .F¼flSj 	&4.LLW%.4 +J.I SJ'.J 4.fl/J..J S flelS%a LI) 145'..! LI'..IAtfl..JS 

I Accciuni -s ()#iccy(Adtnt I4aniniiy. Imnha]. I_..___ •___.. 	2. 	5 	• 	S 12. 
1  1

:3  -' NmCD 

.J. 

23 'r 24. 

2, 

Zo 

ml 

iarcw i tti- 1, (hJ 	 - 	
, & j i ne 	Augusi, 2007. 	

Signt.iii'c ôfthc cniinsd thy 
A 

inc petitioner 



A 
SY INOPSIS 

'I'hc applicant was initially appointed as Auditor of the clthCC of 
the Accountant GcneraVA&fl Maninur in the vcar 1976. ]lcrcaftcr. 

the applicant airma with 2(twcnly ninc) othcr incumbcnts/cmn1cyccs 

wi'c dcclarcd as quashi permancnt in the cadrc of Auditor. Thcrcaftcr 

he was nromotcd to the ncist of Functional Grade Senior Accounts vidc 

the ordcr da.tcd 24-11 -X7. The l)cnuiv Accountant Gcncra] (A&F.i 

Manmuir mnhal vide the order dated 16-09-200S plaecd the Applicant 

under Suspension in contcmplatiem of a disciplinaiy pmcecclinas in 

connection with the franclujlcnf drawal/scandal of a huec amount of 

Govt tnocicy in the I)enartmcnf of Fduieafjon (5). aovf. of Maninur. - 

Though the Annljcant was niaced under susncflsjon in contcmnlatjon of 

a. l)iscipiinaiv pmcecdinas the aii,thcirities concerned have not cvcn 

proceeded the disciplinaryproceedings initiated against the Applicant - 

on The othcr hand the anthontics concerned even th.iled to frame th 

charges frur which the disciplinary procccdinas was initiated against the 

Applicant. Thiis it is veTy clear that the authorities concerned initiated 

the discinlinajy nrncecdjnps a.aajngf the Annljcanf by nlacin him under 

susncnsinn fri eye wash the General pth1ic and the Applicant has not 

ceummitfcd any misconduct The well settled law is that I )iscinljnarv 

procccdings against an emploYee should he concluded expeditiously. 

The authorities ccinccrncd have violated the said ninvisions of law. 

I'his the impugned order ofsuspension dated 1 6-O9-2OO is liable to 
set aside. 
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IN I HF. CF.N I RAt, AI)MINtS1 RAt IVk I RIH(JNAI, 

(iLJWAHAI'I HF'NCN. (ilJWAHATI 

(AN APPI JUATION LJNIWR SEC1ION 19 (iF 1HF CENTRAl. 

Al)MINISI'RAI'IVE 'FRIRtJNAI. AC'I'. 1 95) 

ORI(ilNAI. APPI .ICA'l'ION NO. 	1 -\ 	(W2007 

Shn K hailchoyang H ackip, aged about 56 SI() 

(1 .) Hcmkhcinao Haokin rcsidcnt of Chassad 

Avemic.. Nongpcilc Ingkhol ;. P.O. lmphai ?  P.S. 

Porcitnnat and t)ist'riet 1nnha.1 East. Maninnr. 

AF9'IM'ANi' 

- J pnliU6  - 

I 	Thc 	of India throuQh the (tntml1cr 

and Auditor General of India. New flclhi. 

LI 
The Accountant. General (A & E) 

Im nh al. Man ipur. 

The Deputy Accountant General ( A & E), 

lrnnhal. f1a.nipur. 

RI:SPoNuINI's. 

ingn 
Oath 6MIssloner Uuthcaii 

1 10 
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i)I'IAIIS OFTHE AIi'IACAI'R)IN 

.I'ART.ICtJLARS ()I [HE ORUI'R ACAINSF WHICH 'FUI 

At'PLICAIR)IN IS MAI)I. 

This application is 1irectcd against the cwdcr No. F10t.. (A&I)/ 

()vdcr No. 122 dated 16-9-2005 issued by the 1 )enutv Accountant 

Gcncral (A & } Manipur, Imphal thereby placing the applicant 

tinder susncn sion in contemniati on of a di scinlinarv nmcecdinQs 

iincicr sub-rule (1) of Ruic 10 of the Central Civil Scrviccs 

(C1aisitica.tinn: Control and Anneal) Rules 1965 with immediate 

ctkct and nursuant to which cven no cha.res has hccn made 

tiled till datc lcavc apart initiating and pmcccding.. 

.IIJRISI)IC'IION 01" IHE FRIB1iNAi4: 

'hc Annli cant declares that the suhicct. matter of the ca.sc which 

he wants to rcdrcss is within the jurisdiction of this Hcm'blc 

i'rihunal. 

1iMIJAJION: 

I'hc Annlicant.fiirther dcclarcs that the Annhication is within the 

limitation nrcscrihcd in Section 21 of the Ccntra.l Administrative 

't'rihiinai Act 194. 

Uudaciai 



4. 	 ME 

4. 	FAC1'S OF IHE CASE: 

4.1 . 'I'hat, the nrcsnt Ann1icnt is a. hcmafide citi7.en of hidia 

by birth belonging to the Schedule Tribe communily cifthc 

State of Maninur and as such hc is cntiticd to all the rights 

and nrivilccs cnshnncd under the constitution of India. 

4.2. •t'h.t :. thc Applicant was initially appointed as Auditor of 

thc Othec of Thc Accountant General (A&E). Manipur in 

the scale of nay of Rs. 330-560I- n.m. vidc the order dated 

12-10-1976 issued by the Accountant Gcneral (A&E 

Manipul'. 

4.3. iliat while the Annlicant had been scrvitig as Auditor of 

the Office of the Accountant General (A&E). Maninm' 

Imphal. heinQ satisfied with the services rendered by the 

annlicaiit. the flenutv Accountant General (Admn) issued 

an order cm 22-X-1 9() whereby the services of the 

annlicant alonQ with 29(twcntv ninc) other incumbents 

wcre declared as c!uashi nermancntin the cadre of Auditor 

w.c.f frcini the date indicated their i'csnectivc names. 

name cit the net.iticmcr anncared at 51. No. 25 cit the said 

order and his services as Auditor was declared quashi 

nermanent. w.c.f. 7-12-1979. 

A cony of the said order is annexed herewith 

as ANNEXI IRK-All 

ii 	9lma Si 
_b-tommissioner Uudci1) 

Maiip*c. 
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4.4. 'I'hat 	whilc 	the 	apnlicant 	was 	scrving 	as 

Auditor/Accountant of the office of the Account2.nt 

General (A&E) ;. M an i pur th c I )cpnty A ccotintant (icn eral 

(A&E) Manipur. Imphal issued an order No. 153 dated 24-

I -7 whereby the netitioner alone with 76(sevcntv six) 

other incumbents were annointed on piiotion to the noct 

of hinctional era.dc Sr. Accounts in the scale of pay of Rs. 

1400-2600/- n.m. w.cf. 1 -4-7. .I1sc said order tiirthcr 

st2tccl that the annlieant alone with other incunthents will 

be on nrohaticm for a ncricicl of two years. Thc name of the 

annhcant .anncarcd at 51. No. 17 of the said order. The said 

order was issued under the authnrilv of the Accountant 

(icnci'a.1 order dated 1 7-1 1 -X7. 

A cony of the said order is annexed herewith 

as ANNF,XIJRE-A/2 

4.5. That the Sr. Accounts otliccr/Admn. Office of the Sr. 

I )eputy Accountant (cncrai (A &E) M a.nipur ?  Imphal 

issued an order on 1 -7-2000 whereby the applicant along 

with other incumbents were allowed to cniov the benefits 

under the Assured Career Proercssicm Scheme in 

their respective grades w.e.f dates indicated against their 

rcsncctivc names. The name of the annlicant anneared at 

Si. No. 6 of the said order and hc was aikwed to enjoy the 

said benefit w.e.f. 7.12.2000 in the scale of nay of Rs. 

5500-000/- .m. 

/ ImaSg 
h-t 	

fl 
I 	 9mi&sioner UudJci 

Mnipt. 

ry" 

U1, 
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A cony of thc said order is annexed hcrcwith 

as ANNEXI IRE-AR 

• 

 

4.6. 't'hat: while the annlicant wa scrvin as Fimctiona.I (iiade 

Sr. Accounts and nostcd at the office of the Sr. I)cputv 

Accountant General (A&E) Maninur. to the Qrcaf shock 

and surprisc the flepuly Accountant General (A&E) ;  

Ma.ninnt Imnhal issued an ordcr on I 6-9-2(X)S whereby a 

cliscinlinarv nrocecdins was contemnlafed to be initiated 

aQain st the alMilicatit and he was nlaccd under 

susncn sion with immediate ctThct in exercise of the 

powers contrred by sub-nile (1) of Rule 10 of thc Central 

Civil Services (Classification. Control and Anneal) Rules 

1965.   The said order further stated that dltrinQ the ncriod 

of susnension the Head rujarter of the annlicant shall he at 

Imnhal and he shall not leave the Head quarter without 

ohtaininQ nrevious ncnnissicm of the 1 )cnutv Accountant 

Gcnera.I (A&E) T\,laninur. 

A cony of the said order is annexed herewith 

as ANNEXI JRE-A/4 

47. That being a9Qr1cvcd by the said order dated 16-9-2005 

placing the appli c.nf. under suspension in contemplation of 

a, disciplinary proceedings the applicant submitted a. 

renrescnfa.tinn on 6-1 2-2005 to the I )enutv Accountant 

(+cncral (A&E). Maninur Imnhal nravinQ thy reviewinQ 

fbo mas6 

Uudii 
Mawpur. 

cv 

511 
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thc said order dated I 6-9-2OftS. In the said rcnreenfaticm 

the annlicant hihliQhtcd all the tàcts and circumstances 

and also the illcQalitles for the issuance of thc said order 

dated 6-9-200 and fiirthcr rccnicstcd the 1 )enutv • 	 a 	 a 	il 

Accountant Gcncrai (A & E. Maninnr to takc him hack in 

service by rcvicwinQ the said order of susncnsinn. 

A copy of the said representation is 

annexed herewith as ANNEX! JRK-A/. 

4. . 1 that thollQh the annlicant was nlaccd under susnension 

ailcQecIlv in contcmnlation of a discinlinarv nrocecdinQs 

vidc the order dated I (i-9-2005 the concerned authorities 

tailed to conclude the said disciplinary pmccedings 

nrcmoscd to he initiated aQainst him. Ana.rt from this :, the 

authorities concerned even failed to frame and furnish the 

charges for the initiation of the said proposed disciplinary 

nrocccdinQs. On the other hand. the authoritics concerned 

have cvcn failed to revoke the said order of susncnsion 

ordcr thereby the applicant submitted an another 

renresentation on Ot-3-2007 to the 1 )cpiity Accountant 

Genera] nravinQ thr rcinstatinQ him to his nost by 

reviewing the said order of suspcnsion by highlighting the 

said facts. A Copy of the said representation was also 

submitted to the President & General ccrctaiv. Civil 

Accounts Association. Imnhal, Manimir. 

A cony of the said rcnrescntation is annc,ed 

herewith as ANNEX! JR E-A/6 
r 

umrnlssloner Uudicaai 
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49. I'hat, instead of considering the rcprcsenttions submitted 

by the anplicant praying tot' rcvolcing the said suspension 

order. the senior Accounts fltlicci(Admn.). Office of the 

Accountant Gcncral (Al I) Manip'iir issucd an order on 5-

6-2006 whcrchy  it was ordercd that thc applicant along 

with 1 0(tcn) othcr inciimbcnts/. emptoyccs of thc OthCC of 

the Accountant General (Al ft Maninur were restricted to 

enter into the office nrcmiscs without snccitic written 

pumission from the H cad of Office with effect from the 

dates indicated aQainst their reSncctivc names. The name 

of the applicant appeared at SI. No. R of the said order- and 

he was restricted to even enter the office with effect from 

1 6-9-2005. 

A cony of the said order is annexed herewith 

as ANNFXlJRE-A/7 

S. 	GROIJNDS FOR RELIFF WEll-I LECAL PROVLSlONS 

Si - For that the well settled law of the land is that snsncnsion 

is not a nunishment but nrolonQ siisnension is had iii the 
S 	 S 	 #...t 	 A 

eye of law. The Annlicant wa.s nlaccd under susncnsion in 

ccmtemnlation of a discinlinai'v nroecedinQs iti the year 

2005 vidc the order dated 16-9-201)5. Rv now one year and 

10 months have already lapsed but the 

rcsnondcnts/anthnritjcs ecmccrnctt instead of concluding 

the said disciplinaty proceedings, even tailed to frame the 

H tb 	Ima Singr 
( Oa 	mrnissioner (Judiciaj 

MION 



ehares for which the said discinlmarv proeecding.s was 

in tiatcd a.inst the applicatit, Thus. it is very clear 

that the respondentR have no case and the annlicant is mute 

it'mcicent and he was niaceci under siisncnsicm cm the 

pressure received fi'om certhin angles just to make him the 

sc;peciaf in a scandii 

.2. For tkit. the proposal fur the initificin of a cIiscipliniy 

1-1-rocceding aQmlist the nnlicant by niaein him under 

susncnsion w;1.s due to the fraudñlent clrava1/scancbi of 

hue amount of money from the Govt. cx-ehcciuor. The 

apphcnt is/was serving, as Sr. Accountant the wurk 

which is more cir less to calculate the accciuints/moinfs of 

iucinev to he c1r;wn in favour cif the emniovecs x;vbo retired 

from service. Thereafter, the Accoiunt.s officer under 

whose jurischeticm the applicant iSiw;.s serving put their 

sinatuires on the calcuhticni made by the conecrnccl 

iithcwities and same was approved by authorities 

cuncerned hcrcthrc the applicant is nut the authority fir 

sAllctlintliig'apl rnv i ng the amounts to he drawn by 

the retired employees. Howcver the applicant was placed 

under sulsncnsiun in ccinteimiafjoci of a d.iscinlinarv 

'P-Occe-ding as a face saving device and to make him the 

sca.pcoat. 

S.3 	For 	that, 	the 	authorities 	concerncd/resr,cmdent 

di scrim itmtecl the a.nniicant fir the reasons thut they have 

ri. 'boy .113 Singri 

Oath 	missioner Uud1w4 
Manzu,, 

4 
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not taken up any  discipl inary p vo cccdings against the 

Scn i or Account. 0th cci under WhOSC control the apnli cant 

was ncrfrnmcd his dutics by ca.lculatinQ the said amount 

and they also filcd to take up disciplinary proceeding in 

resneet of the (ther cmnlovees nostcd in the sanic scctinn 

instearl of initiating disciplinary proccedings they issued 

only mcnwandum in respect. of other employees of the 

same section. (in the other band, the applicant were placed 

under suspension in contcmplatwm of di sciplina.iy 

proceedings as such they have used diflrcnt yardsticks 

which is not sustainable in The eyes of law. No action has 

been taken even against the persons who acted against 

their mnsdicticm. 

5.4. For that if there is/was any irregularities on the part of the 

applicant while tic was/is discharging his duties as Sr. 

Accountant the authorities con cciii ed should have framed 

the charges thr which the dcnartmcntal cnciuirv was -4 	
£ 	 £ 	 .' 

nmnoscd to he initiated aQainst him and the sme should 

have been nrocccdcd in time and a.nnronriate nun i shmcnt 

could have becii awarded to him if the enquiry authorities 

established the charges. However :, in the instant casc 

though the applicant wa.s placed under suspension in the 

month of September 1 995 cvcn no charges has so t.r been 

framed a.ainst The annlica.nt Thus, the motive of the 

respondents/authorities concerned in placing the applicant 

under suspension in contemplation of a disciplinaiy 

proceeding is not táir which indicates ;, without any doubt 

Oa 	I rnission& UZ1  
Mampu, 

0 
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that. thcrc is nothing against the applicant. i'hus the said 

disciplinary pmcccding initiated against thc applicant vide 

the said order datcd 1 6-9-2005 is liable to hc set aside and 

the annlicant deserves to be rcinst2.tcd to his nost with all 

the ecmsccnientia] benefits. 

5. For that. the actions thy the allcQcd fraudulent 

drawal/scandal of a luiQe amoint from thc Govt. Ex-

chectucw was initiated by the 1 )cpa.rtment of Idiication (S), 

Govt. of Ma.ninur. The authenticity of the documents 

under which the annlicant calculated the amounts of 

money to be drawn by the retired employees was dime 

under the strict snncrvisioti of the concerned authorities of 

the office of the Accountant General (A&E. Manipur. 

imnhal. The annlicant is/was not the authority to ascertain 

the gcnuincss of the documents under which he calculated 

th amounts of money. In other wnrd.s. he calculated the 

amounts of money to he drawn by the retired employees 

with the instnictions of Sectional Head. Hmvever, the 

applicant have hccn made the scapegoat of the alleged 

fraudulent drawal. 

5.6. For that by adopting the afrrcsaicl principle of law i.e. 

nrnlonQ su.snensjon is had in the eye of law the Hon 'ble 

Administrative Tribunal as well as the Hon'hle Gauilia.ti 

High Court have passed cwders in many cases under 

similar circumstances, thereby cpia.shing the suspension 

m1ss1oner Uudicia1 
Maajpu1 

ccs 
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order or by (iit'CCtifl2, the nithontics concerned to concincle 

the discinlinarv nrocccding initiated against the cmpkiyecs 

who arc/were niaced under susncnsion within stiniilatcci 

- crcd of 2-3 motths and tàilinQ which the cmnlovecs 

concerned shonid he reinstated in their t'esneetive ncists, 

therefore, a similar relict is rccniircd to he nassed in 

favour of the annlicant by CIIIq."hing the impii.ned 

SflSflCflSldlfl iffdCt' and till the disnosal of the annlication by 

staying the said suspension order. 

I)IIA1IS OF REMEDIPCS EXHALJSFII) 

Fhct-e is no other alternative and efficacious remedy available to 

the annlicant exeent lnvokinQ the inrisdiction ofthis Hon'blc 

TribunaL 

MAI1'IRS Not I-'REVRJLJSIX FiIti) OR PENDINCT IN 

ANY Oil-I IR (OL)RI (JR FRIBIJNAL: 

The Annlicant declares that he has not tiled any other 

annlication!netiti on in the subject matter in reQard to which this 

anplicafion is made nor is pending hethrc any Court of law or 

any other authority r any other bench of the Hon'blc i'rihima.1 

I. RELIIle SOtitil-Il FOR 

The imnnQncd order dated I 6-9-2OO issued bythe 1 )enutv 

Accountant General (A&EI Ma.ninur. Imnhal be set aside as the 

r 

Oath L - miss1one (Judiciai 
Maniput. 

21A 
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same are not s1sta.inah1c in the eye of law and the Rcsnondent.s 

particularly the Respondents No. 2 & 3 he directed to reinsf2tc 

the annlieant to his nost of r. Accountant of the office of the 

Accountant General (A&E) thrthwith with all the con sccnicntial 

hcnetits 

9. INIiR1M OR1)FR Iii ANY t'RAYH) FOR 

tav/iisncnd the imnuQnCd order 16-9-2005 issued by the 

Dcnutv Accountant General (Admni Maninur. Imnhal and/or the 

Resnondents he directed to reinstate the a.nniicant to his nost. of 

Sr. Accountant immediately. 

E'AR'IICIJLARS OF tI'O. 

No. of 1P() - 

Name of the issuiflQ nost office:- GPO. 

Date of issuance of Postal order : - 	61- 

Post. Office at which payable : - (hiwa.hati 

LISI' OF FNClA)StJRI'S : - 

As ncr Index. 

aima I flgn 
'omxnjsajoner (Judicftft 

Manjpur. 

MIA 



4 	 -13- 

V Ik I IeICATIUN 

-. 	 1.. Kha.ikhcyang Hankip. aged ahcut56 S/() (I.) Hcmklmpan 

Hacikip, rcsident nf Chassad Avcnuc Ntingpcik tngklml ;  P.0. Imphal.. 

- 	P.S. Pimmnat. and i)istcict Imnhai -a.st. Manipur di herchy vcvity that 

the ccintcnts of paca.gtaph Ncs. j-.. ' 	arc truc tn my knciwlcdQc 

and naiaQranhs Nci. 	. 	arc hclicvcd to he trnc oti 1ca1 noints 

and that I have not siinnrcsscd any matcvia] thets. 

P1cc: - 

Date: - 	.. g... ô 	 SiQnatlwc 

J*flY affirmed befo 
at 

In the co'nrt piemSeS by the defOt 

Ii iettied 
The declarnt eefliS to jndertnd the 

tents f)' ,vfl on their bein 	evt 	 na Sing1 

&d e 	(' IaId t his. 	
Oath Cthtssioner (Jut 

____ 	
Mapur. 



i11It 
- 14- 

A F F I I) A V 1 1' 

4 

I Khaikhoyang Hac,lcin aQed about 56 S/() (I ,) Hcmkhnpan 

Hankin. rcsident of Cha.ssad Avenue.. NnnQnok Inkho1 P.O lnmhii. 

P.S. Porompat and 1)istrict Imphal East Manipur do herchy solcmnly 

affirm and state as imdct' 

1. 	I hat. I am the applicant in the accompanying Original 

	

--. 	 . 	. 

)\ Application and as such aui wcll acquainted with the thcts of thc case. 

	

-... 	7 	2. 	I hat. the said OriQlnai Annlication has been drafted by my 
St 	 .1 	1 

counscl under my instruction and on mY bhaif. 

That, the anncxiivcs annexed to thc accompanying Original 

Annlication are the true conies of the oriQinais thereof. 

VFRIFICATIUN 

Verified at Imnhal. on this  the  6 div of August. 2007 that the 

contents of the above affidavit and the .accnmnat'iying (hi Qinal 

Application at para Nos.1 5 are true to the bcst of my knowledge 

and the rest of content.s ofthe acconmanying Original Application are 

believed to be true and correct by mc and that ncithinQ material has 

been concealed thereof. 

WI 	 44 

D iuemiiieu  

AdVoCate. 

l)EPONI'N1'/APPi ICANT 

r 1 
----c 

SsWmly aMrred befem mi 
....- ...... at 

is the court treics by the drclar*.t wbii( 
1 Mertifled by..(,tO-' 4' . 

• 	e 4eciarait eeThS to ptdertnd the 0011- 

te"ts  f1' well on t1eir betas rea4 
and cTp)niyrd to iiim. 

__- .-. ---- 

Ma&upur. 
(J 

ci — 



-J 
.4 	

ANNWX(JRI-A/I 

OFHC1. OF TH F, ACC(IIJNFANI' 
G;NFRAI.: MAN tPUR: IMPHAL. 

fCh- .-\T 1 01 	 Trrs1nl 	1fld Au 'QC 
%_#S%S!Wfl • flJ. & A... 	 q IA fl1JAfl4&. SSA%1 A.d. 	A S 	 %J'.J 

The tnlkwing persons bclnnging In he scp.r2tcd cadvc oft.111c, 
oice are deciared quasi-permaneni in :ihe cadre of Audiior with effeci 
from thc date shnwn a.ginst thciv names. 

Si. Nc. 	 Name 	 flte frcm which 
Deciared quasi-
Permanent. 

Shri 1'hnmas P..!. 	... 	19-1-1979. 
" 	L. Devendar Siugh 	... 	3-1-1979. 

11.. 	" 	A. Hijôy Singh 	...• 	 3-1-1979. 
4. " 	S. Thocha Singh 	... 	3-1-1979. 

.Smf.. Ch. Rilashini i)cvi 	... 	3-1-1979. 
- 	t V I A 4 4 	fl4 

0 
 I ., I tS'eSS 

. IVIUJ-IDULIS fluKur ... i-1-i I. 

Shn A. Rircn Singh 	... 	3-1-1979. 
" 	K. ibochouba Singh 	. ... 	5-14979. 

I .. lhcmcha Singh 	. . . 	3-1-1 97Q 
" 	L. Shaniikumar Singh 	... 	3-1-1979. 
" 	M. I Jmananda Singh 	... . 	3-1-1979. 
" 	S.Langzakham 	... 	6-1-1979. 
" 	II. Kni SinQh 	... 	3-1-1979. 
" 

	

	Heiyui Leisan 	... 	9-1-1979. 
1 . " Than hpcsnn Chntc 	... 	3-1 -1 979. 

" 	J. Raikapihang 	... 	9-1-1979. 
lhhai SinQh 	... 	3-1-1979. 7  

lO. 	1%.. 1L)OtOfl Singh 	...  
" 	N. Shyam Singh 	... 	1-11-1979. 
" 	L. Brojendra Singh 	... 	30-10-1979. 

. !1'abctSitQ11 	... 	30-1 0-1979. 
zz. 	H. toma Singh 	.. . 

4 	 1-1 i-i''n'. 
23. 	H.Rudhi SinQh 	... 	30-10-1979. 

4 	z+. Smi.Th. jandliabi uevi 	... 	 i-i i.i/i. 

25- -Shii K. Hckip 	 ... 	7-12-1979. 
zo. 	K. Liumthang 	...  

" 	Thuithutig I ungrci  
Smii. H. Khanvung 4 	... 	30-10-1979. 

219. 	 ii 	Shy'Miiiii 	... 	. 	27-12-1979. 
iu. Shri in. nagat Singh 	. 	.. 	ii - iz- ii'i. 

Ccmtd. - . .2/- 

ATTESTED 
TRUE 	 Uudidai4 

9 

ADrcCATE 7 



(A'iithonty Ordcrs datcd 21 -3-19X() atpagc 7/ti nf tilc Nc', Esffi6-. 
- Ie-i •d'I Jfl#S ISI '% 

/öU-61) 

Sd!- 
(N.g. Chakrabarti) 

I4-.. 
.p I4  7 A 	J.411 (44A11. 1%4l%..i (41 A 4%.I3i111). 

Mrnn No. Fft/6_6/G._'C'!2O_gi.f!453_57. Ditd, Imphal, Ehe 22' d  Aug, 

Cony to 
I S 	i 	1S 	 * 
ij .t 

f-n  tie ray t  i-tcuount.s '_'u11i1ucai). 
2) Scrvicc Rook (hTmp 3) All persons, ccmccrncd. 
4) Estt. Order Book. 5)Notice Board. 

H 'fbifffllngn 	/ 
Oath 9iinissioner Uudicia 
_— 	Manipur. 

r mrnrrnT 
J-  j iJ'L)J.LJ 

TRUE COPY• 

£DVOCJT 



A EN N IX I ) R 1AI2 

(WHCF: OFTHE AC(2()IJNI'ANT (WN IRAL 
MANJPLJR: IMPHAI. 

Hsff.. (A&F)/ Order Ni. 153 

i'hc thl1cwing Accoutionts arc prôti - tcd to officiate as 
functional grade Senior Accountants in the scale of pay of Rs, 1400-
I 600-5-2300-ER.60_26),'_ with effect from 1 .4.7 in tcrms of Hcad 

• 	ri" 	 i 	 -t 1 	.S T #* 	- is I. i -s C. 	 I 	I 	I 	. 	 % 1.  yuarter s oulce circuiar ro. Nurfo/is;- issueu unuer ietter NO. 
935-NZ/7-7 dated 1 7WX7. They will he on r'batwm frn' 2(two) 
years from [he date of their promotion. 

Si. No. 	Na.mc 

z. 

 
 
 

I
-I 

- 

x. 
F' 

ATTETLD 
RU:E CQPY 

nvOCAT 

Shn A Riven SinQh,  
flT1 H. L,elson (.1.) 

Qi.....: , 	v.....i.. 	 i-.i ircc,.. l. A LP.II1.& j..p, AJ 	J*14.5J})44I IJ1&IL1 'Jjj, £11 V • A 

Rraiaicnmar Sin2h 
Smi. H. iNayani Dcvi 
Shn .1. RallcanthanQ(S:fl 
Shri K. Ibohal Singh 
Shn A. Ihoton Singh 
Shri N. Shyam Singh 
Shri I .. Rrojmdra Singh 
Shri Ph. irabot Singh 
Shri P. Raghumani Singh 
Shri H. Tomba Singh 
Shri Ng. Shyamkishcn'c Singh 

flL. In. JanunaDi UeVI. 
Smt. M. Sorojini I )cvi 
Shri K. Haokip (SI) 
Shri K. SnithanQ(5.i' 
Shri T. Lungrei (S.T.) 
Smt. H. Khanvitng 
Snu. Chingoinan (S.T.) 
Shn I,. Shyamjai Singh (Otig. l)iv. AcctL) 
Shri Th. Bhagat Singh 
Shn Th. Ibohal SinQh 
C,. • V 	 io t•t nrt L. onchandra Singh 
Shn M. (iiinindra. Singh 
Snu. Sujasia Choudhury 

— 

6 6 iOU alma Strign 

Oath mmls8lOner Uudiciai, 

N. 
12. 
Ii
_4 Ft  

' 

14. 
1,). 

16. 
I I. 

Ix. 
ly. 
20. 
LI. 

 
 
 

Z)
— F  

. 

26. 
Li. 

Contd ... 2/- 



• 	 .cl ) 

4 
 

zy,% ,•s 
• 

 
.)1
_s I  

. 

32. 
j,,. 

 
 

 
3/. 

3. 
*1 v#. 
40. 
+1. 
4, 

42. 
43.. 
44. 
4- ,  

46,  

49.. 
A 
qy •  

• Si. 
S2. 
33
- __ 

. 

• 54. 
3 - 5. 
56. 
3/
- — 

. 

SR. 
 
 

01.
- a  
62. 
Di. 

64. 
03
- - 

. 

66: 
0/
- — 

. 

6R. 
0.. 

hn R. Rciiamin 
Shri R. Kaianchungpao (s.T.) 
Slim H. T1i Man 

nri K. .IN!ll(anlal ingn 
Shri Cli. Mani Singh (fln t)cpnt2fion) 
Shri N. Forum Singli (SC.) 
Smt. Ne. Ruth (S.T.) (Ot. Sfl.) 

yr.. 	I 1 	. 	 r, .-. S nri i\.namj(nO[uan . i .1 
Sb ri Y. Non gha]j an S high 
ShriL. Nokul Singh 
Slim Hi'ojcn Chcudhniy (flftg. SO.) 
nri u.i. ueonam 

Shti Ng. DeIsnn 
Shri H. Tolen. Singh 
Shri Kb. Manglcm Singli (S.C.) 
Shri S. Baiendra, Singh 

- hri Ph. Sithashchandi'a Sharma. 
Shri L. Joychandra Singh 
hri . Ridyachand13. Singh 
mt. S, . Soblia vevi 

Shui K. I)orcndra Singh 
rh 	ml 	V . eM 	 FM rn S nri in. ivi. uangte (. 1.) 
Slim I lmaicanfa Hazarjka. 
Shri Khogen Gogoi 

• Shri Ranii-t Hzarjka(ST) 
Shri Gandhiram Pegu (S.T.) 
Shui Nirma.! Ucori (S.'.F. 

nri L. iiinocie iiinari Singh 
Shm L. Rajcn SITIgh 	, 

•flrx ivi. iomai .1ngn 
Slim K. Modimmong o l Singh 
Shri K. Chaoba Kabui (S.T.) 
Shri I YaimaSingh (S.C.) 
nri . KtuiJaDlnarl lngn 

Smt. V. VAngi (S.t) 
Shri L. Bidyapai Sinha 
Shri N. I )hana,njov SinQ -b 
Shri W. md raku mar Singh 
ST"i Cli. Rcimjcndra. Singh 
Shri H. Jadumtni Singh 
Km. Snhatata Choudhury 
Shri L. iboyairna Singh 

Contd.. .3/- 

ATTESTED 
WRUE COPY 

AD1.ATE 



70 	 !uhi 	I-IiSinQll 
/ I. Shri iN - acn1Dnusnan Nngn 
72 	Snit. L. (hann 1nctnmh 
I-,,, 	 cit 	Yr. 	vi 	i 	* 	-t r 
ii. 	nri xn, ioocnouoa IVICILC1 

74 	Slit-i Sh. (+onranichcm Sitgh 
Shri TL. Khobttig (ST) 
Shri RI . Kahiii (S.i' 
Sim rn. Joycnanura Singh 

The ahovc list includes 5/Shri A. Rircn SinQh. Rroicn 
Choudhury and -Suit. Ng. Ruth who are already officiating as SO.s! 
Supervisors as on 1 .4.X7, Consequently their pronmt.icm ;3s 5r 
Accountants is only, notional to protect their seniority in Sr. 
A ccoiintints cdrc. 

Aiitn1 	c'tIer dt. 111 .X7 at P 3N of tile Nn 
.IJ!- U(ji.&r)/LKU/r. .L9CCUSJ' /-ôöt / I. 

'-1(1 1 ,- 

B. IVIAJ UIVIULkK) 
-...4-., 

4 	.4UI4Uj(. 	1.L 	L 

Memo No. Isff..(A&F)f2.X9/X7-XX/5O6_1() 	Dated 24.1 1 57 

Cony to 

2. S'ecretarvtoA(j 
-s 	rs 	 I ,. rersons concerneu. 
4. Steno to D.A.G. (AE) 
9 v_Vt ._,- I'11t. 

6, Notice P.ord 

-, - / 
UI-. 

Account Officer (Admn) 

r 

ATTESTEJ 
Oathmmissioner (Judici 

M. 

TRUE COPY 

ADVOCATE 

/ 



4. 	 ANNI'XtIRE-A/3 

(WF1CI ()F THE SR. DY. ACCUtJN1AN'I (WNFRAL(A&F) 
K S TYflY Tflt KflT T S V 

ivLt-JNIru1s. IlvlrllItL 

Fstt(A&E)/ Order Nn. (l 
Dated, 19-07-2000 

• Onrccnmmcndaticm of the 1 )cnarfmcntai SereeninQ Cnmrnittce 
neiu on ui-ui-ziuu me ioiiowmg otticiats are aiioweo inc oeneui 
under the ASSIITCCI Career Prcrcssicm Schcmc in their resncctivc 
grades. 

q 

SI. No. Name & Desiiation 	 Scale. 	With e1tct from 

Shri L. 13roiendro Sjni. 	Rs. 5500-175-9000 30-10-2000 
Sr. A-.-*+ 

shn Ng. Shyamkisnore .Singh Rs. 5500-175-9000 30-10-2000 
Sr. Acctt. 
Shrill. Khanwng. Sr. Acctt. Rs. 5500-175-9000 30-10-2000 

 Shri S. Chinoman. Sr Acctt. Rs. 5500-175-9000 30-10-2000 

 Shri I. Lunei. Sr. Acctt. Rs. 5500-175-9000 03-11-2000 

5th Khaikhovang llaokrn. 
.. A.-.-.+ 

Rs. 5500-175-9000 0742-2000 

On niacement to thc hiQhcr scales the itciirnbcnts are rccniircd to 
exercise option as required under FR 22(i)(A)(i) within i(one) month 
frnrn the date of issue nf this nrdcr in terms nt'Pam.9 of anncxiii'C I to 
.4 	t% 	if 	 I . 	 I PS 1S #'. CS CS PS inc u.ivi. uateu u-ua-' 

Anthnrtv:- AG's Order dated 30-06-2000 at P/I I N of tiIC Nn. 
.stLo)/.-I-r/zUuu-LuPS

lJ
/S 
 I. 

Sd!- 

r 	Sr. Accounts OfiiceriAdmn. 

Cnntd --- 2/- 
ATTESTp 

	

TRUECOPY 	 H y3tma 
CommiBsione 

ADCATE 



A 

S 

Memo No F'.stt(A&EV2-A(P/2000-2001/ 	Dtcd, 19-07-2000. 

Copy to:- 
i nn 	Ar, tI r. . to ti, iviuiiipur. 

P.A. to 1)A(iA&F) 
fl 	fl £ r. /1 	 1 
'. r.i-.'.'. (,LOc11) 

4. Hill ámup. 
.. rerson concerneu. 
6. S/Hook/Pcrsrmat tilc 
7.. Seey. To CAA, Manipur 
X. ()thee order tile. 

ti. IbOy1m3 SirigIi7 
Oath Co1safoner (Judicjai 

Maniput. 

COVY Tv 
R~- 

DV 



4 
(WHCk() F 1'HE 

SR. DY. ACCULJN'FANT u;N:RAl. (A & I). 
t4tttt'%TTfl VS tThVV LV 

1VU-U'41r urc., uviriitti,. 

Istt (A&)/Ordcr No. 122 
I V 	 I 4 . I 	 4 - ( Ii ,', 	. 	t 

	2005 .  vateu, .Lmpnai, tne io eptemoer,  

WHfRIIAS a disciplinary proceeding against Shri K. Hac*ip.. 
Si'. Accountant of Office of the Sr. Deputy Accountant General (A&E), 

:,.. 
JLVA1Up(.&L. AJLIIFAI"l 1. 	 iI4Iw. 

Now, thcvcthrc. the 1)enntv Accountant Gcncral (A&). 
Manipur, iinphai in exercise of the powers conferred by sub-rule (1) of 
0,1.. i 	.- c 	t.......i r':,,:i 	 ui'1: .. 	 ..._4 £44I 	I '.1 tJL I.I1 	%iLt.14* S..i V 	L)1 V1%%..) 	 ki.).i 	4A.&L 

Appeal) Rulcs I % hcrchy places thc said Thi'i K. Hac1k1p Sr. 
Accountant under suspension with immediate effect. 

It is r''' ordcred that clnririQ t.hc periid that this order shall 
remain in iorce me neauquaners 01 Shri K. naoiup, Sr. itccoumant 
should he Imphal and the said Shii K. Haokip, Sr. Accountant shall not 
leave the headquarters without obtaining the previous permission of the 
4421..t 	,Li%.4 4.3. 	 - 

Sd!- 
Deputy Acc.untant General (A&E) 

IAu.1H}t4, iaJIpAacl.A 

Memo Nq. Estt. (A&E)/Disp- ActlCon-HP/2005 -06/2263 Dated 16-09-05 

Copy to :- 
I 	(II 	17 V y 	 i 	 fs AV 	C' I 	('I 1. 	)iii1 K. Ilaulup, i'. twcouiitan, '.'wte oi. tue i'. 

DAG (A&F), Maiiipnr. Jrnphai. 

APTESJ 
TRus COpy 

ir,,--. "L) Vt 	I 

08  
/vaIrnaStngro 
(ath mmissloner (Judiciab 

MaDipUr. 



1  (6~ 00 
ANNIXtiRF-A/5 

'I'hc I )v. Accountant General 
Offlee of the Sr. Dy. AG(A&E), Manipur, 
Imphal. 

Snh:- In the matter of a rccniest to rcvicw my suspension order 
Esti. A&E) No. 122,. Dated 16.9.2005 and re-instate me 
against my lien post without issuing chargc shcct thereof 

Madam. 

With chic rcspcet and huimbic submission I am to state the 
following facts before you for favour of kind perusal and necessary 

.4..I 0. 

That I joincd service as an Auditor wef 7i2i76 and 
completed more than 28 'years of service as on the date of my 
suspension i.e. 6.9-200 and d'nting this long service carricr I used to 
periorm anu uiscnargc my otuciat wines to me sausiacuon oi my 
suincrirur officers and without any hitch and advcrsc vcmarks. 

However, to 'my utter shock and dismay 1 was s'iisncndcd from 
service.via isu &t,J NO. izz, uaieo io..zuu wiinout giving me a 
ClIal- .-.... 	 ...-....,,.ic 	i 	.i......,... 	-. ...,. 	 rt.. S&' 	 i11J0,Ii A'.J 	 UiP..1ASJVI& I&' ,fll%'. .1 1J 

thr my snsncnsion is dccmcd to be in connection with my Otticia,l 
works while i was posted in pension section. 

ihat. consecuient on my susncnsicm I used to ncundcr over the 
nature of works I have done in different section and I am fully 
confident not to have c?mmitted anything contrnry to iiulcs and norms 
and as suen my suspension irom service is not ueemeu 10 DC reasouaoie 

t1C1 justitial)lc 

I 	That. I am the only bread carncr in my thmilv and my thmilv 
consisting ot a memDers are wnouy and totaity uepenuant on me in au 
rcspcct. 

Contd . . . 2/- 

ArPTESTED  Trj copy 
A.DVOCAT. 

buyaI 
Oth )mmlsiooer Uudkii 

Miwpur. 

AIJ 



It is ;  thct'cfcn'c, cirncst1y rcqucsted that my suspcnsiün crcIci' he 
reviewed favourably and re-insiaie me againsi my lien posi at an early 
date sn as to ivnicl 1cgd tnsslc and thy which net nf kindness I shMl 
remain ever gratetñil to you. 

S 

Yours taithtiilly ;. 
Sd.- 

K. Haokip 
Sr. Accouniani. 

I )afcd/Inph;3] 
_. ..-fh Dec.inc o 	zuu. 

Copy to:- 
The Secreiary (CAA), Mmipur 

, ._) 
U/I - 

K. Haokip. 

r 

ATTESTED 
TRUE copy 	iIIIIIT Oa 	fllflUs8loner (Judidgj) 

Manipu,. 

ADVOGATE 



To 	
MNNEXIJRI-A/6 

The Accountant. General (A&E. 
ivIanipui Imphal. 

Sub 	In thc matter of a reiniest fir Re-instatement. from 
suspension viue urneer uruer tsu. 	r.)turuer No. 
122 cIt. 16-9-0. 

t ..t • .4 	S 	 . 	I 4 	44 	4 	 • 	.1 	 4 	 4 vviin uue respect anu .nurnoie suomission, 1, me unuersigneu, 
have the hcrnc'nir to state the frillowing lines of my grievances hethrc 
your for favour of kind and necessary redresal, piease. 

i'hat fir reasonk' unknown to mc. I was susnended from service _% 4 atong with some or my c.oinques unuer urnc.e uroer INO. 
.:,444f A '. L\I(.,._ KL- 	1 I" 	s4-. A 1 f, i(ii"(i(i 	-..-...4- 

.L)4.YyL tL)) '..J1 4.. 	14'J. 	 S.%%1 i*J1 /'J'J.I VVI&AIMUL 104111 	UI'..' C41AY  

prior ICm(-) to enable mc to defend myself 

Ihat_ now more than cinc year has clansed since my susnension 
I 	- 	74 	1 	 44 	 4 	 4 	t 	t.ü1 	r and as i nave oeen atiowea to uraw onty zii or my ernotument as 

subsistence allowance, I can no more support my tmily. 

- 	Now. thcrcfrirc, I would request you to kindly re-instate me 
against my lien past at an early date which IS at your discretionary 
power. 

For this very act of kindness, I shall remain ever grateful and 
thankful to you. 

With regards. 

Yours thithfiulIy. 
out- 

(KHA!KHJYANG HAOKP) 
i 	

4 	I vateu, mpnai, 
the 1 March 2007 

Copy to:- 
The President (CAA) 
'he General Sccrctaiy (CA A) 

S8lOfler UudAciai, ATTESTED 
TRUE COpy 

A. 



' 	 ANNFXtJRI-A/7 

OFHCE OF THE ACCOLJNTANI GENERAl. (ALfl: MANIPLJR 
1MPHAL; 795001 

Office Order Nc. 40 
Dtd. 05.06.2006. 

The t110win 	officials arc restricted to enter office nrcmiscs 
without specifle writin permission from the Head of office with 
imnicdiafc cflèct. 

Si. No. 	Namc and dcsignaticm Effect. dtc 

1 	. Chiingk}mlitn Kuki. R . K I (LOS .2005 
 N. Nirpen MeiieI, CiT 26.06.2005 
 K Modhnmartgol Singh Sr. Acctt. 1 7.0.2O0S 
 Ng. Koshing Moyon, Aceti. 16.092005 

S. 1 .hing.abi.m Gangtc. Acctt. I 6.09.2005 
 Sh. Ranjii Singh, Accu. 16.09.2005 
 L.S. Ramvo, Cu' 1 (.O9.2005 
 K. Haokip, Sr. Acctt. 16.09.2005 
 K. Hcniamin. Sw. Acctt. 1(1.09.2005 

 V. Nunthuk, Accil. 15.01.2006 
I 	I . 	 Tb. Kapiba (jr. I). 30-09.2004. 

Aut.h'jtv- I)AG(A&E)'s order cltd. 02.06.2006 at P/i N ofFile No. 
1 	. . 	4 t •- S J&'M 	 • 	b*& tS IS -  t.StL. i1.OU)/ U SpCl1S1OflJzujJ-uo. 

t 

	

.' 	I 

	

4 	 / 

AccOunts Officer, 
• (Adrnn 

	

Memo No. Wclfre/Peflfljssjon/AG(AiiV20O5_ 	)at.cd.. 05.06.2006 
Copy to :- 

The Cotymandant, 
CRPF, AG post, Babupara. 

All the watcher concerned. 
F, I I 

( T. Shantikumar 5mph ) 
Welfare Assistant. 

A TTESTED 
TRUE COpy 

issioner (Judciab dp--- 	Maniput. 

OQA TB 
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1 	O' 

? ViTUI 
.(77  .BEFOH .Tift 4RAL ADMIMSTRATIVE TRIBUNAL 

KAMRUP AT GUWAJIATI 

O.A.No. 214 of 2007 

Shri Khaikhoyang Haokip 
Applicant 

Versus 	- 
Union of India & Ors. 

Respondents. 

The written statement filed on behalf of the 

respondents above named. 

J 

10 

WRITTEN STATEMENT OF THE RESPONDENTS 

That the deponent had gone through the original appJication and 
understand the meaning thereof. The statements which are not specifically admitted, 

are deemed to be denied. 

That with regard to the statement made in paragraph 1, the respondents beg 
to state that to hold an inquiry against Shri Khaikhoyang Haokip, Sr. Acctt. under 
Rules 14 of the CCS(CCA) Rules, 1965 a charge sheet had since been framed and 
issued to the applicant vide this office Memorandum No. Estt(A&E)/DP/KH/2007-

081558 dated 7 September 2007(Copy enclosed as Annexure-.X/1). 

That with regard to the statements made in paragraphs 2 and 3, the 
respondents beg to state that those are within the specific knowledge of the applicant 
and the respondents beg to offer no comment. 

That with regard to the statements made in paragraphs 4.1 to 4.5, the 

respondents have no comment to offer. 



-2- 

4 	 Ceutai 	i.,i aue TuL 

i!OV 

Ti ;m(t 
Gtvvtt Berch 

5. 	That with regard to the statement made in pa aplr4T6th1sponeniV' 
beg to state that an investigation team was formed vide this office Estt(A&E)/Order 
NoA4 dated 31 Mai 2005 to investigate the alleged fraudulent drawal of highr 
pensionery benefits by Head Masters/Head Pandits of Primary/Lower Primary 
Schools under the Govt. of Manipur based on irregular orders issued by various 
Directors of Education(S) and Zoñal Education Officers and for submission of a 

preliminary report (Copy enclosed as An exure-X12). In case of refixation of - 

pensions involving higher pay with retrospective effect, concurrence of the Finance 
Department, Government of Man pur was needed under Rule 267 of the General 
Financial Rules, 2005( Rule 42 A of GFR 1963). However, the Sr. 
Accountants/Accountants and Shri Y. Manaobi Singh, the then Sr.AO(Pension 
Revision) in collusiOn with each other ignored the said provision and allowed 
pension revision of 1458 cases of Head Pandits/Head Masters of Lower 
Primary/Primary Schools based on higher pay with retrospective effect. At the very 

outset, the investigation team investigated more than 200 such cases of Head 
Pandits/Head Masters of Lower Primary/Primary Schools out of the 294 cases 
intimated by the Secretariat Education Department (School Section), vide their letter 
No. Ill 1/05-SE(S) dated 7 April 2005. The above mentioned 200 cases were revised 
by the applicant and other staff of this office, in collusion with Shri Y. Manaobi 
Singh, Sr.AO (Pension Revision) who was looking after the work of pension revision 
with effect from 12 August 1999. It may also be mentioned that the concerne4 Sr.AO 
(Pension Revision) himself pointed out various irregularities in granting of higher 
scales to the Head Pandits and requested for immediate action to remove the above 
irregularities to the Commissioner of Education(S), Government of Manipur, with a 

copy. endorsed to the Director of Education(S) for information and necessary action 
vide his letter N .Pen/ROP-90/90-9 1/713-14 dated 21 November 2003. However, the 
same Sr.AQ (Pension Revision) in collusion with the applicant and other staff Of this 
office continued to approve and authorize the said irrégülar pension revision cases of 
Head Pandits/Head Masters after he had pointed out the irregularities .  to the 

Government, without having any clarification from the Govt. and obtaining 
necessary orders from his higher authority in this respect. 

1. 
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The applicant Shri K. H.aokip, while. functioning as Sr. Accountant in 
Pension Section from 20-05-03 to 12-07-05 in the office of the Sr. 
DAG(A&E),Manipur, was not allotted any works relating to Education Department. 
However, he processed the Pension Revision cases of Head Pandits/Head Masters of 
schools of ZEO-Ukhrnl, Chandel and Kangpokpi without receiving any office order/ - 
authority to do so in addition to his allocated duties. As for instance, Shri K. Haokip 
processed the revision case of Head Pandit/Head Master holding PPO/SM110775 
(Copy enclosed as Annexure X13). 

That, the said Shri K. Haokip, Sr.Accountant thereby failed to discharge 
his duties properly by conducting himself repeatedly to the acts inconsistent to his 
official duties with deliberate breach of office order and committing unauthorized 
interferences to the officially allotted &ities of other staff. 

That, the said Shri K. Haokip, while functioning as Sr. Accountant in 
Pension Section during the aforesaid period, processed pension revision cases of 
Head PanditlHead Masters of Lower Primary/Primary Schools, by opening "Part 
files" containing the only 'documents received by that time and no effort was made to 
link with the "original Pension files" of the concerned pensioners. No office order or 
written instruction from his superior officer(s) was obtained for such opening of 
"Part files". 

The said Shri K. Haokip, Sr. Accountant thereby failed to discharge his 
duties properly by conducting himself to gross negligence in the discharge of his 
official duties. 

That, the said Shri K. Haokip, while functioning as Sr. Accountant in 
Pension Section during the said period received under his signature many pensioners' 
pension authority copies in bulk without any official authorization. The pensioner's 
pension authority copy, would be dispatched to the concerned and individual 
pensioner by post in the absence of any official authorization to receive it by 
authorized person. As for instance, the said Shri K. Haokip, Sr. Accountant received 
in bulk such.5 (five) copies of pensioners' pension authorities on 17-02-04 'without 
any official authorization to do so (Copy of the receipt is enclosed as Annexare 
X/4). 	

Ina 
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The said Shri K. Haokip, Sr. Accountant thereby failed to discharge his 
duties properly & honestly with conduct of wholly unbecoming a Government 
servant - 

0 

Th4 the said Shri K. Haokip, Sr. Accountant while working in Pension 
Section S  during the said period, without official authoiization processed many 
pension revision cases of Head Pandit/Head Masters of Lower Primary/Primary 
Schools on the basis of many letters, Service Books which were neither received 
officially nor diarised in the Sectional diary Registers in violation of the Office of the 
Sr. Dy. Accountant General(A&E),Manipur Order No.3 dated 12-07-1993. For 

instance, the said Shri K. Haokip, Sr. Accountant processed the pension revision of a 
pensioner holding PPO No.SM110298 on the basis of Z.E.O.(Chandel) letter 
No.4/4/93 ZEO(CDL) dated 24-02-2004 under which the Service Book and LPC of 
the pensioner was enclosed. The said letter dated 24-02-2004 was neither officially 
received nor diarised in violation of The office order No.3 dated 12-07-93.He put up 

the said pension revision under PPO No.SM/10298 to the Sr. A. 0. of Pension 
Revision on 15-03-04. 

The said Shri K. Haokip, Sr. Accowitani, thereby, committed gross 

liregularities and exhibited goss negligence in the discharge of his official duties. 

In view of the fads stated above, since the applicant had committed gross 

inegularities in the processing of pension revisions of the Head Pandits/Head 

Masters of the Lower Prhnaiy/Primary Schools 'a pointed out by the said 

investigation team, a disciplinaiy proceeding was contemplated to be initiated against 

the a.plicant and hence he was placed under suspension by this office order dated 16 

September 2005. 

The matter was also examined by the Enquiry Conunittee of the Manipur 
Legislative Assembly. The report of the Committee was presented to the House on 
18 July 2005. The report pointed out that the total amount drawn on pension, gratuity 
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and commutation ifter revision of pension being around 12.66 crores (Copy oldie 
said Report is .endosedhereth izrAnnexure-X19. 

61 	That with regard to the statement made in paragraph 4.7, the respondents 
beg to state that a thorough investigation by the team led by Shri Ch. Joykumar 

Singh Sr.AO was going on to measure quantum of the gross iiTegularitiescommiUed 
by the applicant while he was servinj'in the Pension Section during the 
2& May 2003 to 12th  My 2005. Since the applicant was posted to Pension Section 
for almost 2(tw) years, the investigation could not be completed within .a limited 
time tode satisfaction of the investigating team. Hence, his representation c6uI4 not 
be reviewed at that stage. 	- 

That with regard to the statement made in paragraph 41 of theF instant 
applications  the respondents beg to reiterate that the representation submitted by the 
applicant on :01..03..2007 could not be considered as the gravity of the iàegularities 
committed by the said applicant could not be measured meaningfully at that time 
although it had been established that the applicant had done gross irregularities in the 
processing of pensIon revision cases. Now a chaze sheet has been framed against the 
applicant for committh g various irregularities in his official works as well'as Jack of 
integrity as a Government employee.. 

That.with regard to the statement made in paragraph 4.9 of the Original 
application, the respondents beg to state that since a prima facie case is made out 
against the applicant as per the said preliminary report and deartmeñtàl proceedings 
are likely to resültin imposition of penalty, the enirance of the said applicant to the 
office had been restricted so as to prevent him from influencing the investigations of 
the said pension irregularities conirrtitted by the applicant. 

9 	That with regard to the statement made in paragraph 5.1 of the instant 
Oiiginalapplication, the respondents beg to state that as stated in paragraph 6 and 7 
of this affidavit framing.  of charges could not be dne against the applicant without 
considering and measuring the gravity of the irregularities cornmimd by the 
apphcant. Now a charge sheet has been framed and issued to the apphcant and the 

- 	enquiry wduld be completed as expeditiously as possible. 
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That with regard to the statement made in paragraph 5.2 of the instant 

- 

	

	Original application, the respondents beg to state and reiterate the statements made in 
paragraphs 5, 6 and 7 above and to state further that the applicant had committed 

- gross iiregulaiities and showed lack of integrity in the processing of pension revision 
• cases. His processing of these cases was violative of ndes and regulations and 
accordingly he cannot escape responsibility by shifting the dims to a superior 
authority. Hence, his statement is unfounded and may be rejected. 

That with  regard to the statement made in paragraph .5.3 of the instant 
application, the respondents beg to state that the said Sr. Accounts Officá was in the 

meantime, IransfelTed to the office of the Accountant General (A&E), Meghalaya 
vide Admit-I Order No.39 dated 13 May .2005 of the office of the Accountant 
General .(A&E), Assarn Subsequently, he was Iransfefted to RTJ Shillong on 
deputation by Accountant General (A&E), Meghalaya. Accordingly, this office wrote 
to the concerned Accountant General to serve a memorandum to him based on the 
preliminaly enquiiy report. In the meantime, the case was referred to CBI vide this 

office letter No.DAGICeII/Misc/2005-061111 dated 25 May 2006 for further 

investigation in view of the gravity of the case and hence departmental proceedings 
were stopped for soznetimô. The CBI declined to accept his caSe due to paucity of 
time vide their. letter No.1171/30/COMP/SLCINER/2005 dated 7 June 2006. The 
cadre controlling authority of the said Sr. Accounts Officer has now been vestedwith 
Accountant General (A&E), Manipur vide Accountant General :(A&E), Assain D.O. 

leftà No.AG/Sep/Gr. 'B'12006 dated 28 July 2006. Accordingly, a memorandum has 
been issued to the said Sr. AO by this office vide Estt(A&E)/Disp. Act/Con-HP/2005-

061515 dated 20 August 2007. The reply dated 25-08-07 of the said Sr. Accounts 

Officer was not found satisfactory and therefore .a chargó shect had since been issued 
vide this office Memorandum No.Estt(A&E)1PFIYMISr.A0/2007-08 .dij 31-08-

07. F,utther, the Principal Dir,  ctor, RT.1 Shillong has been requested to relieve him 

and join the office of the Sr.DAG(A&E), Manipur for facilitating departmental 
proceedings. 

Further, as per findings in the preliminaty report of this office, the gravity 
of the inegularities committed by the conc • employees have been discussed and 
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measured initially by this office. The official who received pensioners' copies of 
pension payment authorjties in bulk without any authority to do so apart from other 
nregularities were suspended as their offence was grave. Eight other officials were 
also involved in committing various irregularities. However, they had not received 
pensioners' copies of pension payment authorities in bulk. Therefore, those officials 
were not suspended but were fransfencd to less sensitive sections and memorandums 
were issued of those officials also. Thóir replies were not found satisfactory and 
therefore charge sheets were issued to these officials also. Thus, this office is 
committed to take disciplinary action against all the officials involved and will not 
show any leniency towards any one. 

12. 	That with regard to the statement made in paragraph 5.4 of the application, 
the respondents beg to state that as stated at paragraphs 5, 6 and 7 above, the charge 

/ sheet against the applicant could not be framed without thorough investigation with 
proper documentation. Now a charge has been framed and issued to the applicant. 

B. 	That with regard to the statement made in paragraph 5.5 of the Original 
application, the respondents beg to state that as stated at paragraph 12 a charge sheet 
has been framed for gross irregularities committed by him with conduct wholly 
unbecoming of a Govt. Servant and inconsistent to his official duties etc. under the 

CCS(Conduct) Rules, 1964. Hence, the allegation of the applicant of being scapegoat 
as per his statement may be rejected. 

That with regard to the statement made in paragraph 5.6 of the instant 
application, the respondents beg to state that the applicant had committed gross 
irregularities with conduct unbecoming of a government servant in the process of 
many pension revision cases of Head Pandits/Head Masters of Lower 
Primary/Primazy Schools and accordingly, a charged sheet has been framed and 
issued to him. The respondents further to state that the grounds set forth in the 
original application are neither tenable in law nor on facts and are not good grounds 
for which the application is liable to be dismissed. 

That with regard to the statements made in paragraphs 6 and 7 of the 
instant application, the respondents beg to offer no comment 
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46. 	•. That with regd to the statement made in paiagraphs 8 and 9 of the 
application, the responàents beg to state that the applican4 has committed gross 
irregularities with conduct wholly unbecoming of a Govt. servant in •Tthe pension 
revision cases of Head landits/Head Masters of Lower Primary/Primary Schools, 
and a charge sheet has beui framed against the applicant. Hence, his prayer could not 
be sustained and may be rejected for the end ofjustice. 

17: 	That the respondents beg to submit that in view of the submissions above, 
the Original Application is without merit and is liable to be dismissed. 

signatureof the deponent 

- 	
Deputy AcouoanI OCflCtI (A & ) 

rcI 
• 	 - 	 Oflic-c of •ih Sr. Dy. Acc.UnIaUt Genct$ 

- 	 Mintp. ;phat 

VERIF'ICA.I1ON 

I, Vswanath Singh Jadon, Dy Accountant Genral(A&E),Manipur do 
hereby verify that the contents of the aboie paragraphs . .i. 'to :fl.. are true to 
the information based on records which 1. belieye to be true and those of the 
annexures are true copies of the original and I believe the same tobetrue. 
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5. Attention of Shri K. Ilaokip, Sr. Accountant is invited to Rule 20 of the 
Cemnil civil Services( Conduct) Rules. 1.964.. under which no Govemmejit servant 
hilI1 hrin or 1t1einpt to hrin?, an. political or oniside influence to bear upon any 

h) ilirther his interest in respect of mattcrs pertaining to his 
ervj cc iiidri. Cvemi ni It' any representation is recived on his behalf from 

another person in respect of any inffler dealt with in these proceedings it will be 

presumed [ha.t Shri K. 11 a.okip, Sr. Accouiajit is aware of such a. representation and 

that it has been made at his instance and action will be taken against him for 
violation cf Rule. 20 of the C.C.S.(C')flduC() Rt les,1 964. 

. Ihe receipt Of the vIenioia:ndijm may he acknowledged. 

(I'S. Jadon) 
D. ;lccounfant Genera!(A&E) 

Slwi K. llaokjn, Sr. Accountant. 
& - J Avemle, %'$V 	 buliine Road 
.1 
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That, Shri K I hioLip hL Id the post of Sr Acountant in Pensio Section uring the -

1.

petiod fiom 2O-0-03 to l2-07-0 in the office ci thc Dy Acc&ntai Genial C&L)J 
ManipurSh;i K. Ilnokip while iunctiOnifl! as Sr. Accountant in Pension"Sctiotwds aloitecl.' 
the works relatinu to pens! cisc Ir the Iiccs of Ac:'icul(ure and 1.101 icullure, Is[ris. 

rn and Ipioyme11t, 'laNat.ua. 

C-:;idon. Yoffl, .',:': 	 •• 	'. 	:e .\c:RIeiny o1i'rainin. 
G\l1\..\II\... 	•... 

That. the s: • : 	:.. 	1 	. ..;'ia 	i:' 	ii 	pc:ioJ and while iinctiouing tu-: 	u. 

Accoantant in 1-; 'i •. 	Loti 	ny official 	ilIc)rLzalon; proed many peiitui 
revision cases ol lIeat anU it, t iad Masters ol 1.ower in mary/Primary Sc1ioo1swhich wc:e 
not allotted to turn as pu dltOL tuon of dulic , i cgisti '\s lot instancc, th 	atd Shr K 
I Inokip, Sr Accountant Jut in Inc said pi tod procLsscdthe 	 bt head 
Pandit/11adastcrs holding PPO Nos SM/lO77qf ihcofflc'oEO 

4 	03 outsideiuc tlo_ation of d 'es lie also piocessed the pnsion olle 

holding Po SMIl2 10 bet grn to 7 1 L (Kangp$') * 	: 
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'l'-hat, the said Shri K. i laukip, -h - . Accountant thcrch hiilcd10 'disêbaig& hisdu1ics 
propeni' by conduetin:. ;tnsc!t rcpeal.:div to tiIC acts i1Ccl1Si51Ctt to his othcitl duties with 
deliberate breach of ot :c oudcr and coiuinitttng ui;authonii.cd in1crlrences to the officially 
alloued duties ul 1hc....... dl cd thereby he \'iOlUtCd Rule - 3(1)(ii) of the, c.ç.s.(coduct) 

A.  
Ruks 1964.  

I 

• during theid:penod, .without oft icial authorizaion, processed -.manypens1o,-rVlS1áfl cases 
of}lead Pandit/Héad Masters ot I.O\\'C1' Pi-imary/Puniwy Scl -ib1iind heubimlted ijie tdd 
eases diret to ihe concerned -eitior \.'eount Ol'licei' ol Pension' Rdvision, at 
unauilionisedl" h\ pas'cJ 	c,:a.':cJ - .. aV. i-a ':a,tls UIñeer' who mm§j his 11"xt an'. 
iiuiuediatc ...c' 	dt 	rev;SiOfl cases olihe Cnj;:I1e. 
hoidait.t PPO Nos. S-., : • . 	. I I 	:.a ',J 	'at'eu th cases direct to th eOnCrfle; Sr 
AccountS 011icer ot' I - .n kc.isi at iltout an> recorded orclei,' The signatu'e - ci' Assu. 
Accounts 011icet' \\5 aol a uttahi, ii litany pension .IC\S]ofl cases processed by the saiU Sir 
K. I Inokip. Reasons for noit sabmission f' the tiles/cases through- AAO/Penson - Revision 
were niso notrecordcd in the concerned cases by the said Shni K..l-1abkip,Sr-. Accbwm( 
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Premina ReponS on investigati..;fl of alleged Fraudulent drawal of pensiOfie 

bencfils of Head Master/HCId Pandits of Prima/LOW Prima SchoolS udder 
Government of Manipur. 

1ntroductO 

;ing Shri Ch. iuykuma 	
n. Sr. Accounts Officer (Admn) has been appointed as 

• 	
Investigation Officer to investigate the case of alleged fraudulent drawal 

 

arrears of pension and pensionery benefits in respect of School Head 

Pandits/Head Pand its in-charge of Government of ManipUr. 

He will be assisted by the following 3 (three) sub-teamS: 

Team No.1. (a) N. SachibuSon Singh, 	O. 

(b) M. Premkumar Singh, Sr. Acctt. 

Team No.2. (a) The Ibohal Singh, AAO 
(b) L. Deben Sin gh, Sr. Acctt. 

Team No.3. (a) Y. Devanand Singh, AAO 
(b) P. lboyaima Singh. Acctt. 

liminary Report) should be submitted to DAG(A&E), ManipUr. 

reference as AnnexUre-Al 

The thvestigation should be started from 31-05-05 

[A photoCOPY of Estt(A&E) 

A brief reference to some orders/correspondence issued by Government 

Order No.44 dated 31-05-05 is enclosed for 

and its findings (Pre- 

ot ManipUt 

(a) Grant of Head Master's scale of pay to retired teachers in lower 
pnma'/Prim' schools and drawal of pension arrears and salaries - cancellation of 

There s no scale of pay prescribed for the Head Master of a Lower Pmary ,,, r ,jers therOf. 

School as per Govemniem Records. The rnies provde for a scale of pay specific only 
br a Head Master. in Primafl' School as evident from the pay scales indicated in the 
Revision of Pay ROP Rules. 1 96ô and all subsequent ROPS. with a provisiOn. till I - 
1-96. for grant of charge allowance to teachers acting as in-charge Head Master/Head 
Pandits in LP/iBrifl1a' SchoolS at the rate of rs. 5!- p.m. if the number of Assistant 

teaché in the school is 3 
and Rs. 10/- p.m. if the number of teachers exceeds 3. 

All such orders that have been passed by the Director of Education (S) and any 
other officials in the Directorate on or after 5.5,03 for grant of Head maste pay scale 
to retired teachers without approval of the Govt. and have not been passed in 

1 7 
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compliance of speciflc court orders with necessary Govt. approval stand cancelled 

with effect from the date of passing of those orders, and the status prior to 5.5.03 in 

respect of the pay scales and pensions due to such retired teachers will •be deemed to 

have been restored. 

[Refeience to Govt. of Manipur., Secretariat Education Dept 
(Shools)OrderS No. 1/1 1/05-SE(S) dated 2i42OO5i ..SSUed by R.R. 
Rashmi, Commissioner (Edu/S) Govt. of Manipur and a photocopy 
enclosed as Annexure "B"] 

v,o  

(b) 	Fraudulent drawals of arrears and pensions by HeadMasterS/Head Pandits 

Since the House Committee is currently enquiring into the case and is of the 

• 	 view that the 	if any. commiUed by the officials involved in the Directorate of 
School Education and other Agencies should be-immediatelY detected through proper 

• 	 investigation of all aspects and examination of all documents, it is considered 
necessary that the Revised P.P.O.s issued by A.G. Office on the advice of Director, 

• 	 Education (S) are suspended and kept in abeyance till completion of full investigation. 

The examination of the documents will involve not only scrutiny of the orders 
passed by the Director, Education(s) or officials at other levels but also the Service 
Books of the concerned retired teachers who benefited from irregular drawals based on 
these orders andthe revised PPOs. 

[Reference to Commissioner Education(s) R.R. Rashmi's D.O. letter No. 

i/il/OS-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit), 
Manipur and a photocopy of the order enclosed as Annexure  

3. 	ClaificatioflS sought to the Govt. of Manipur in the Month of Nov & 
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting 
of Higher Scales to Head Pandits. 

(a) 	The Sr. Accounts Officer (Pension) who has been dealing with revision 

of pension cases , 

has pointed out various irregularities in granting of 

higher scales to the Head Pandits and requested for immediate action to 
remove the above irregularities to the Commissioner (EduJS), Govt. of 
Manipur. with a copy endorsed to Director of Education (S) vide his 

letter No. Pen!R.O.P.-90/909 71i-4 dt. 21-11-03. 

A photocopy of the letter dt. 2 1-11-03 signed by Shri Y. 
Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure D' for 
reference] 

(h) 	The Sr. Accounts Officer (Pension) who has been dealing with the 

normal pension cases without revision cases has referred the pension 

I 
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case in respeci of Slri N. Angou Singh Retd. HeadPadit of Netaji L.P. 

School to the Commissioner, Finance (P.l.C.), Go. of Manipur with a 

coi endorsed to the Commissioner Education(s) vide his letter No. 

Pl4ISUp 1 014/2003 04I949 52 dt. 17-12-03, poiitin out the 

irregularities and seeking claificatiofl of the eIigibility/ifle1igibilY of 

the Scale of Rs. 1400-2300/- to the head rñaster of L.P. Schools by 
enclosing the Service Book of Shri N. Angou Singh for refence. 

{A copy of the letter dt. 17-12-2003 signed by H. Dorum,.Sr. Accounts 
Officer(Pen) is enclosed for reference as Annexure 

List of officials posted in pension Section dealing with Education Department 
4. 
and related cases of pension Revisions. 

SL 
No, 

Name an 	uesgnatiufl Penod of posttng 	Woks anocated 

 H. Jadumanu Singh, Sr. Acctt. 14-3-2000 to 20-5- 	Directorate of Edn(S), Zonal 
Offices 	including 2003 	 Education 

Primary to Junior High School 
exce tin 	Zone-Ill & IV. 

 K. Sumitibala Devi, Sr. Acctt. 2 1-5-2003 to 18-5- 	L.P,, 	Primary, 	Junior 	High 
Schools, 	Z.E.Os.(Jiribalfl, 2004 
Kangpokpi, 	Kakohing, 
Chandel, 	Ukhrul, 	Senapati, 
ChurachafldPUr and Wangoi) 
Z.E.O. —1 & II 

3 K. Benjamin, Sr. Acctt. 6-7-2004 	to 	13-5- 	L.P., 	Primary, 	Junior 	High 
Schools, 	Z.E.Os.(Jiribam, 2005 
Kangpokpi, 	Kakching, 
Chandel, 	Ukhrul, 	.Senapati, 
ChurachafldPUr and Wangoi) 
Z.E.O. —1 & 11 

4 Sh. Ranjit Singh, Acctt, 11-6-2001 	to 	5-4- 	High 	Schools, 	Colleges, 
Higher 	Secondary 	Schools, 2004 
ZEO ill Thoubal 

5 Y. lbom'cha Singh, Sr. Acctt. 6-4-2004 	to 	12-7- 	High 	Schools, 	Colleges, 
Higher 	Secondary 	Schools, 2005 
ZEO 111 (Thoubál 

6 Ng. KoshingMOYofl. Sr. Acctt. 11-6-2001 	to 	5-4- 	ZEO 	—IV. 	DI 	(Moirang) 
ElectricitY etc. Medical. 

.. Y. Shat Meitei, Sr. Acctl 

2004 
8 - 4 -2004 	to 	12-7- 	ZEO 	—IV. 	Dl 	(Moirang) 

Medical Electricir" etc 
L -  i- 	Recept & Diansing,Typltlg Of 

8 L.S. Ramyo. CIT . 29/i22001 to 
pension 2005 

niti: 

9. Kuki, P1K 9-10-98 	to 	15-5- 	KeepingOfflSi0n00f 

1flt 

#Chungkhu lun  

Gane. Accn. 
2005 ensioners 

-9 -20OO 	to ~

roa 
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14. 	
V. Manaobt Srngh. Sr. AJ). 	Prior 	2001 upto Pension Revision 

2005  RefereflCe to Sr. A.O (Pension) condential leer No. pePo1icy120O4°5/327 

dt. 18-5-05 (AnnCXu 'F' enclosed) and Allocation of duties of Pension 

Section AnneXure (3' enclosed) 

5. 	A list of 
names of Accountants who are taking pa in dealing of school pension 

tCvjsiOfl cases of 
Head Pandits (not exhaustive) and are not allocated to do the works 

its as per allocation of duties 
of pension revision of Head Pand 	

at the point of time of 

sted to Pension Section at that time of the pension 
Revision. Some are not even po  

revision. 
Head 

Si 	Name of Accountant 	Works 	 Pandit 	Name 	of Remarks. 
ZEOs allocated for Revision 	

where 

Educatuiofl 	cases d No. 	 on 

	

e 	pension case 
relates 

i. 	Ng Kcshing. 	ZEO-IV & Dl SM/12222 	ZEO (CCPur) Not allocated 

Accn.(Peflsion) 	(Moirang) 	
to him 

	

SM/129l5 	-DO- 	-DO- 

	

SM/14932 	Chandel DO- 

	

SM16310 	

CCPur 	-DO- 

	

SM/2708 	Zone-I 	-DO- 

2. 	Sh. Ranfl Singh. Accfl ZLO-llI 	SM/I 1620 	ZEO-1 	Not allocated 

(Pension) 	
to him 

	

SM/3494 	
-DO- ZEO-U 

	

SM/7080 	Wan oi 	-DO- 
- 

H. Jadunlafli Singh. 	ZEOs except SM476S 	Zone-lv 	Not allocated 

Sr Accti. (PeniOfl 	
Zone-Ill & iv 	

to him 

	

SM/12247 	\ Zone-lw 	-DO- 

	

SFP8 	Zone-ill 	-DO- 

--------- 
LOs excepi SM!IS10 	Zone-IV 	Not atlocateu 

j 

Sr. AC 	(PeiS1D 	
o 	r he 

U. 

	

SM/7987 	Lone-tv 	-IX)- 

	

SM/5987 	Zone-1 	-DO- 

S. 	K. Haokip. 
(Pension) 	 not allotted to 	

to him 

him 	SM/10298 ZEO, Chandel 	-DO- 

	

SMI25th ZEO, KP1 	-DO- 

2.4X/b 
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O fl im 

ZLO-111 SM'14614 ZEO-IV 

\ 
Not 	oced 

SMi5?9 ZEO-Ukl Not allocated  
Not in 

SM17378 ZEO-IV -DO 
that time 

Not allocated SM/2831 ZEO, Chandel Not allocated 
9. 	Lhingzalam to her 

Gane,C. (Penion) to her 
SM/7478 ZEO, KPI -DO- 

SM1 12903 ZEO, Chandel -DO- 

SM/12904 ZEO, Chandel Not allocated 
Af  i tohim 

Pension 
SM/1060 5 	ZEO, UKL 	-DO-_i. 

[Statements from Pension Section enclosed as Annexure "H" for reference]. 

6. 	
A short list (not exhaustive) of pension revision cases of Head Pandits where 

office procedures have been seriously neglected and revision of pension cases settled 
ábmptiY without vital infoniatiQfl in record (e.g. pay regulatiOfl pensofl repoS and 
seice books etc.). Cases were never put up to AA.

as siathreS of O was not 

available in every case% produced to Investigation O Teams. Furthermore, initials of 
dealing Accountants in the Pension Authority office copy are not available. 

Nam 
N.  Mangi Singh \ SM114854 

No sigiature found. ensloners 

 --+T-hishore 

T sum" lbaia Devi S. KhomdOflhl SM114622 

4. Lhingzalam Gan ThangkhOT1 a SNV 12903  

sNU10605 

 LamkhOhao M.Ningahei SM/10153 

G. Ka'buichuflg SM]5889 
 K. Benjiamin 

Remarks 

Pay regulations 
and report not 
available 
Pay regulations 
not available. 
P.R. and S.B. 

F
no
Pay

t available.  
ations\, 

not available. 
fP )' regulations 

not aiiiJ 
Tiay regulations 

not available. 
Pay regulations 
not available. 
Pay regulations 
not available. 

- 	 A(°)' 
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NB. The names of the dealing Accountants are subject to verification by Sr. A.O. 

/ 	 (Pension) who signed the Pension Authority copies as the signatures of AAO 
was not found in the Revision cases done 

7. 	Serious negligence of office procedures in the settlement of pension revision 
cases of Head Pandits by dealing Accountants, AAO and Sr. Account officer. 

Pension revision cases of the Head Pandits were never put up by the dealing 
accountant s to the next higher authorities i.e., Asstt. Accounts Officers .for checking to 
and approval as per office procedures .Almost in every casef no wriUen record 
available ''Note" Side of the Pensicn file and office procedures have been virtually 
negiected. It is not known how Sr. A.O. (Pen) was satisfied with such omissions and 
irregularities. Records received are not properly received and diarised. 

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension 
payments without checking by concerned AAO (Pen). 

SM112222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc. 

The Investigating Team at the outset, has got more than 200 (two hundred) 
cases of head Pandit Pension revisions not passed through AAO (Pension) for 
checking as per office procedures. 

8. 	Unauthórised handing over of Pension records by Shri ChungkholUfl Kuki, 
Record Keeper to unauthorized persons. 

7NO.persons 
rne of unauthorized Particulars of PPO Nos. of Date of handing over 

 pension records 	 of the record papers 

SM/12742 	 - 10-03-2004 

SM/4441, SM/438. SM11461, 	- 
01-04-2004 

SM/2884, SF13729. SF/4630 
29-03-2004 

} 

S88 	
j 19-03-2004 

SMI8843. SM113029. S17290. 
2-03-2004 

M18652, SM16740. 
L1I1 3671 

	LC29-03-2004 

2-03-2004 
SM117268, SM/8366, SM19342, 
SM/5278, 	SM/8353. SM18187,  

SM/9575  
SM/12398 	 - No date 

177 \'. Zingi. St. Acctt. (not 
in Pension Section) 

W. Bilashini Dcvi (Audit 

43.N.

ffice)  

	

ension) 	
Meitei, CIT 

4. 	Sabir(Au 



18-02-2004 

'1. 	
,SM/2986, 

} 	

No date. I 
N.B. These are not exhaustive. 

9. 	Unauthorised handing over or pensioners' pension authority copies in bulk and 
in block at a time to pension staff and unauthorized persons and receiving the same in 

: 	
sulk by them at a time instead of sending them by Post to pensioners concerned or to 
their authorized person/s by Despat.cher in Pension Section. 

As per allocation of duties of pension Sect,Øion, Lhingzalam Gangte, CIT was 

allotted to do the dispatch work of Pension Section. 
Name of the unauthorized p.ersons who have taken the pensioners' copies in 

bulk are given below (not exhaustive) 

FSI.TNa 	 No. ofFDate  
copies
taken

ecord Keeper 	8 	 01-04 

7 	 19-01-04 

5 	 05-02-04 

3 	 17-02-04 

	

2. 	N. Nirpen Meitei, C/T 	 5 	 30-01-04 

6 	16-03-04 
4 	24-03-04 

	

3. 	K. Benjamin, Sr. Acctt. 	 11 	 14-10-03 

	

4. 	Ng. Koshing, Sr. Acctt. 	 5 	 17 -02 -04 
10 	24-02-04 
12 	 15-03-04 

	

5. 	L.S. Ramvo,CIT 	 5 	29-09-03 
6 	 14-10-03 
5 	 24-10-03 
10 	06-11-03 

5 	 11-11-03 

8 	 18-11-03 
7 	 04-12-03 
3 	 12-12-03 
10 	 15-12-03 
6 	 13-01-04 
3 	 30-01-04 
10 	05-02-04 
9 	 06-02-04 
11 	11-02-04  

0< 

n/v~ Q- 



K 
14 
4 
6 
5 
8 
7 
16 
12 
12 
24 
12 
10 
12 

10 
H 

12 
11

3 

6.7Gaudl enr (U authorised 
son 

7. 	1 Sh.Ranjit Singh, Sr. Acctt. 

Sarat Meitei, Sr.Acctt. 

Seiklum (Outside person) 

Lhingzalam Gan te, C/T 

Ii. 	K. Haoki , Sr.Acctt. 

12. 	Md. Anwar Hussein (outside 
person)  

12-02-04 
13-02-04 
18-02-04 
0 1-03-04 
05-03-04 
11-03-04 
14-10-03 
2 1-10-03 
23-10-03 
27-11-03 
02-12-03 
02-12-03 
04-12-03 
08-12-03 

112-12-03 
16-12-03 
18-12-03 
19- 12-03 
09-02-04 
18-02-04 
13-01-04 
04-03-04 
10-10-03 
29- 12-03 
06-01-04 
17-02-04 
29-01-04 
30-01-04 
30-01-04 

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the 
pensioners who have not presented pensioners' copy to Treasury Office concerned. 

10. Brief reference of cases having serious procedural lapses and overpayment of pensionery 
benefits thereof and ehservaliOflS:- 

laic ahinhang. Head Pandi. Neoiphai L.P.School PPO/SM/SFl688 

No reqUiSUIOfl 01 
Service Book trom A.G. Office was made by the Department at an 

point of time. 1-lowever, the Service book along with some documents for pensior 
revision have been forwarded by ZEO vide its letter No. 1/10I01_ED(CcpUr.) datee 
24-6-2003. There is no diarising of the forwarded pension records by Receipt Sectioi-
and no marking by AAO/AO concerned, it was also found that AO(Pension) has giver 
order to the dealing Assistant to correct the LPC as per his recording in the 'Note' sid. 
showing pay regulation at the pensioner's pension file. The order was not obeyed an 
put-up. the case,by taking the wrong amount of pay. The actual pay should be R- 

&'J'r 



taken as Ks 2060/- instead which is not admissible as per 

- 	erviCe Book (new additional volume). 

Pension authority has, however, been issued by Sr. AO(PenSiOfl) based on the 

wrong pay and accordingl
eflt of pensiOfle benefits have been authorized y oveaym 

in addition due to negligence as the case may be 

/. 	
riZa0 of gratuity (I) Excess autho 	

- 	Rs. 10,992/- 

If 	
(2) Excess authorization àf enhanced family pension - 	

Rs. 20/- p.m. 

(3) Excess authoriti0fl o normal family pension -. 	Rs. 126/- p.m. 

The above case was not put up to check by AAO(PenSiOfl) nor entsted to check it by 
\O(PeflSiOfl). The ovea:iment was due to office procedural lapses conitted in pension 

section resulting to losses of Government money. 

(b) Md. Maheiruddin, Reid. Head Pandit, pp0 /SM!6820 

The Service book is not available in the pension recordlperSoflal file of the pensioner 
and revision of pension has been done without the Service Book. 

While finalizing the case, the important letters, Service book and some other papers 
were not available in the personal record file of the pensioner. 

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation it 
has been taken as Rs. 1760/- without any basis. The case was put up direct to Sr. AO(PenSiOfl) 
and not to AAO(PenSiOfl) and finalized on 17-02-04 by AO(PeflSiOfl). 

Due to lack of proper checking of Service records and serious procedural lapses in the 
Pension Section the excess payment has been made/authorized resulting to loss of 

Government money.  

gratuity 	- 	Rs. 3,465/- 
commutation 	- 	Rs. 3,766/- 

(C) Mangrei Tubot. ,AJT, PPO No.SM/7274 

The pension revision case was processed b opening a pa file without approval of 
higher authotY. All the original pension papers along with the original authority copies are 
nOt available. Cases was put up directly to Sr.AO(PeflSb0) mentioning nothing the 

"Note" 

tde of the peonal pan 1Ie 	the pensioner. 

The pension revisiOfl repofl was not prepared and put up without ii h deaiin 

AssiSflt as evident from record. However. pension revision auithority was signed bs 
Sr.AO(PeflSiofl) without the pension report and pay regulation which are a musi in the 
processing of pension case. The office copy of the pensiOn autioritY issued vide No. 
Pen/Revisio&9596)'4307 dated 16-2-04 do not have the initial signature of dealing 

AccounthnhiAAO. 

flt\Aj%/ 
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As 

per Record Keeper s Register of pensioner, the original Service Book VoIJ was 

found .unofficially collected from Record Keeper by 
OnC 'H.P.' and found forwarded to A.G. 

OfficeIwo volumes of Service Books including a fresh one along with placement order, LPC 
etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KPI) letter dated 21-5-03. It is found that the ZEO. KP1 letter dated 21-5-03 along with 
pension records was found not diarised in any section and there is no markings of 

O/Sr.AO etc. to the letter which has been processed. 

(D) S. Mohon Singh. HIM (ZEO Kakching), PPO No.SM114717. 

No original papers i.e. the orginal pension papers submitted by the Department at the 
time of first authorization of pension are found in the file. Service Book and new documeflS 

only were found enclosed. 

The case was re-submitted vide ZEO,Kakching letter No.1/7/98-ED(ZEOK) dated 

22-2-04. The letter has been marked by Sr.AO/eflSi0n on 1-3-04 and on the face of the 

letter itself, Receipt Sections No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO 
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case 
was put up by Dealing AssiStant on 10-3-04 much before the pension papers were received by 

him on 16-3104 and finalized the case on 17-3-04. No signature of AAO was found while 

processing for authorization of pension of the pensioner. 

(E) M. Ghana Singh, Head Pandit, Zone-I, PPOISM13 528. 

Original forwarding papers are not available. But the Service Book along with new 

documents were received on 5-3-04 vide their letter No. 2I52I2004ED/ZEOIZ1(1) dated 5- 

3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04 
and put up by dealing Assistant on 5-3-04 and finalized the case on the same date i.e. 5-3-04. 

The case was not diarised and there is no marking of AAOISr.AO to the forwarding letter. 

The signature of the pensioner in the forwarding letter is quite different from the 
signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2- 

1978 from service. 

(F) Thangkhomaflg Sitlhou. Head Pandit, ZEO(KP1), PPO/SMJ125I0. 

No record for requisition of service book by the department and letter for returning it 
to the department by the A.G. Office are not found in the personal file of the pensioner. 

However a new 
volume of service book after fixation alongwith a placement order. 

fixation statement and LPC without the original service hook have been received. 

it is found that the placement order dated 21-5-03 issued by the ZEO(KP1) vide his 
letter No. 2!27/2000ZE0(1) dated 21-5-03 was not signed and hence the order itself 
should be treated as unauthorized copy of order dated 2 1-5-03 enclosed as Annexure-l. 

However, the case was passed on 22-3-04 after taking into account the unsigned order 

dated 21-5-03. 



l, Findings in brief of irregularities of some pension authorisatiOfl are enclosed in the 

Annexure-J. 

i2 General observation in the revised pension authorization of Head Pandits:- 

The Orders of granting hiher scale with retrospective effect to the Head 

Masters/HeadPandits 4o 4 	niOflCUITence of Finance Department in 

violation of Rule 42-A of GFR. 

All the Service Books available in connection of pension revision of Head 
Pandits are newly constructed with many omissions, and hence the authenticity 
is doubtful..lt is not known the circumstances under which they could not be 

continued 0 the original service books and personal files which should be 

available tA.G. Office. 
kp 

Almost all the new pension records pertaining to Pension revisions are not 
received properly through Receipt Section and not even diarisedlmarked in 

Pension Section. 

Many original Service records (Service Books) were found to andver to 
unauthorized persons without proper requisition. Pensioner's pension 
Authority copies were also handed over to unauthorized persons in bulk 
instead of sending them to pensioners or to their authorized person. 

it is found that many pension revision cases were done by unauthorized staff. 

Some cases are finalized without pay regulation pension report and service 

hook. 

OFFICE Procedures required in connection of submission of cases to Higher 
Authority are grossly neglected. No records for subinission of cases have been 

found 	side of the pension record file, in most cases. 

thl 	
The initials of signatures of the dealing Accountants could not be veed as 
the signatures are different from those available in attendance regi 	

rifi 
ster. 

(i) 	
Almost all cases are put up abruptly and passe4withOut proper scrutiny of the 
case. The signature of AAO(Pen) is not found recorded in eftrevisiOfl case 

ereby showing lack of proper scrutiny and procedural lapses and excess 
pension payment has been authorized resulting in loss of Govt. Money in some 



Some pensiOfl cascs could not be produced by pension section inspite of 

req UiSlt)Ofl. 

(k) 	Irregularities have already been pointed out by Sr. AO (Pen) to State Govt. on 
Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments 
have been made without clarification from Govt and approval of higher 

authorit 

(CH. JOYKUMAR SINGH) 
Sr. A.O./InveStigatiofl Officer 
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OFFICE OF THE SR DY. ACCOUNTANT GENERAL(A&E) 
MAN1PUR: IMPHAL 

Estt(McE) /Qier No. 44 
Dated, 31-05-2005 

Shri Ch jovicumar Suh Sr. .AO has been aripoinled as Invesuga 	Officer to 

mvestigatc the case of alleged fraudulcnt drawal of arrear of Pension and Pensiony 

benefits in respect of School Head Pandits/Head Pandit in-charge of Govermnent of 

Manipur. He will be assisted by the following 3 sub-teams. 

Tom No. 1 	 - N. Sacbhuson Sth, AAO. 
M. Premkumar Sint, Sr. Acctt. 

Table No. 2 	 1 a) lb. ibohal Singh,AAO. 
b) L. Deben Singh, Sr. Acc.tt. 

Table No. 3 	 1 3) Y. Devanand Singh, AAO. 
b) P. Iboyalma Singh,  AcaL 

The investigation should be started from 31-05-05 and its findings (Prcliminaiy 
Report) should be submitted to DAG(A&E) on 8 h  Junc,2005 positively. 

AG's order dazed 30-05-05 at P/214  of file No.Estt(A&E)/2 -78/Pres8-
Ct2005-06. 

Sr. Accounts Othccr/Admn.. 

Dated 31-05-2005 Memo No.E(A&E2-78ress-C2005-0i482-85 

Copy to:- 

Secy. to kG, Manipur. 
P.A. to DAO(A&E). 
Pemon ccemed.. 
Office order file. 

(~~ 
" '/~ 

1/0 
fl ! 

Sr. Accounts Offlccr/Admn. 
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GOVERNMJNI' OF MANIPUR 
SECRETARIAT :  EDUCATJON DJ.1ARTJ\IENU 

Governor  
.:i 	Dated, 21 s April. 2005, Imphal 

c 71 2[ead,77 c;vIe/ . 's scale of Pay to Retired Teachers in Lower Pr' iniarvlA  - imary Schools and drowol of vension arrears and saIarie- 
Cancel /Qiin cf Oi-derv flierof 

Whereas it has come to the notice of the Government that a large 
number of orders were passed, viihout Government approval, on d aer 
5.5.2003 at the level of Director, Education (schools) and other ocials in 
the Directorate granting the pay scale of Headmaster of Primary schools to 
the retired teachers in Lower Primar -v/Primary schools who had functioned 
as in-charge headmaster/Headpandits in such schools, . . 

Whereas the benefit of higher scale of pay of Headmaster of Primary 
school has been grsnted, vide the Orders in question, to the Teachers of L.P. 
Schools who are retired and the benefits have been given with retrosectjve 
effect i.e. from the date from which such teachers had been deemed to act as 
in-charge headmastereadpandjts in the Lower primary/primary schools, 

\ereaS there is no scale of pay prescribed for the Headm;er of a 
Lower Primary school as per Government records; the rules provide for a 
scale of pay specific only for a Headmaster in Primary school as evident 
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and 
at! subsequent RaPs, with a provision. till I . . 19 9ô. for grant Of ciiare allowance to teachers actinc ::-3r' in L.P./JB'Prinanx SChOOlS at thc ra:c o: Rs. S - ncr month if the number of Assistant Teachers in the school iS 3aid ls. i 'J/- per month if the number of teachers exceeds 3, 

Whereas the Director, Education (S) had already cancelled, vide order 
I I 	

. 	 I 9 Q)11I)1c/Ju 

	

., 	 . 	

. 

(21 

j. 
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no 46/32/2000-ED(V) dated 2. .2002, all previous orders of the the Zonal 
Education Officers and Deputy Inspectors of Schools relating to utilization 
of services/declaration of tef flers as Headmasters of L..P. Schools on look-
alter/in-charge basis and repatriation of such teachers to their substantive 
posts, with further directions to the subordinate officials to submit afresh 
necessary proposals only in such cases where there are appropriate court 
directions, 

Whereas the higher scales are now found to have been granted by the 
Director, Education (S) to the retired teachers of L.P/Primary schools in 
violation of the said orders dated 28.1.2002 and there is no evidehce of any 
other compelling circumstances such as the existence of court orders or 
Government instructions, or otherwise for issue of the orders passed after 
5.5.2003 in respect of the retird teachers, 

Whereas, it is found that, in the past, similar orders for grant of higher 
pay scales to teachers in L.P.fPrimary schools were passed by the 
Government or the Director, Education (S) for serving teachers only after 
following the necessary procedure as described above and, in compliance of 
the applicable directions of the Court, and such orders, therefore, stand on a 
totally different footing and can not be deemed to have provided a basis for 
the orders passed by the Director, Eduication (S) or other officials on or after 
5.5.2003 

ereas the Government rules and procedures oblige that the orders 
granting higher scale of pay are passed only after ascertaining the 
availability of posts and obtaining the necessary recommendations from the 
dul\ constituted Departmental Promdtion Committees (DPCs) and, 
thereafter securing the approval of the Government. 

Whereas no such procedure was followed in resoect of the teachers 
covered be orders in question; the orders were issued without the 
know1edgé or approval of the Government, and there are no other 
extenuating circumstances on record warranting issue of such orders. 

Whereas it is noticed that the Diiector Education (S) had passed an 

C / 	

Confinued 10 

L,---  
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I.  
ff 	order dated 6.4.2004 Cfflceiliflg all oidcrs passed by his oiflcc pertaining to 

the grant of scale of pay of hcadmaster/headpaiJit to the cx- 
hcadmasters/pandts of L.P./primary schools, without however indicating the 
steps necessary to recover the irregular drawals made on the basis 01 his 
previous orders, 

• 	Wherea 	the basis of the orders of the Director, Education (S), the 
Offlcc of the Accountant General, Manipur had already revised the pensions 
and issued fresh pension payment orders. resulting in entitements to and 
drawals of large sums of per:sion and pay arrears by the retired teachers, and 
further, such retired teachers have, since continued to draw the pensions at 
the enhanced scale, 

Whereas the orders in question have allowed the revision of pay of the 
retired teachers of L.P./Primary schools with effect from the date of holding 
charge of headmaster/Headpandits in the Lower primary/primary schools (in 
some cases as far back as 1.4.1964) as distinguishedfrom the other orders 
issued prior to 5.5.2003 by the Government or the Director. Edn (S) granting 
such benefits only notionallv with actual payments to begin only from 
2.12.1996 or 16.12.1996, i.e. the date of framing the RIRs for the post of 
Headmaster of Primary school. 

Whereas the nature of the orders passed and the sequence of events 
clearly establishes that the said orders were irregular, and were passed with 
an ulterior motive of providing undue financial gain to the beneficiaries 
involved, 

Whereas it is considered necessary, in public interest, to annul all such 
irregular orders passed afier 5.5.2003 in resDeci of the retired teachers of 
i.P./Pnmar\ schools, which co not have the 2;rovaJ of the Goveimment 
and have not been not passed in compiiance of specific court orders with 
necessary approvals. 

Whereas the actual number of retired teachers in whose respect such 
orders were irregularly passed can not be fully and correctly established at 
this stage until the information, provided by th e Directorate of School 
Eduatjon who passed the orders, the office of the Accountant General, 

'v1 4f y 
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Mani pur who prepared the Pension Payment ordcrs and the Treasuries from 
where the pensions are drawn, is lull)' reconciled. 

While this process involves considerable effort and time and, in the 
rneatime, it is necessary to prevent further unauthorized and illegal dra\vals 
of pensions an r'nsion anears by the teachers covered by the said orders 
and effect recovery of the unauthorized amounts drawn. 

Now, therefore, it is hereby ordered that all such orders that have been 
passed by the Director, Education (S) and any other officials in the 
Directorate on or after 5.5.2003 for grant of headrnasters pay scale to the 
retired teachers without the approval of the Government and have not been 
passed in compliance of specific court orders with necessary Government 
approval, stand cancelled with effect from the date of passing of those 
orders, and the status prior to 5.5.2003 in respect of the pay-scales and 
pensions due to eTc iredTEhers will bdñied to iave been restoa. 

Further, the Accountant General, Manipur will, immediately cause a 
scrutiny of the -ser ice boo's of the teachers 	ered by such orders of the 
Director, Education (S) and other offii 

	
in the Directorate and effed a 

review of the pension pa\'rnent orders including rec 	o[te irregular 
such teachers on the basis of such orders. 

1 This issues in consultation with the Finance 

(R.R.Rashnzi) 
Commissioner (EdnIS), 

3ovt. of Manipur 

Copy to: 

Secretary to Chief Minister 
The P.S. to Hon'ble Minister. Education (S) 
The Chief Secretary, Government. of Maniour 
The Principal Secretary, Fin:mce. Govui-nment ofManipu.r 
Accountan: Genera I, Manipur : with a eq ict to review all 

çyvi 	
Cmtinuc::e 5 

-I 
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(vip' 
(vii) 

 

 

1(x) 

special authorities for payment of pensions in respect of retired 
teachers of L.P./Primary schools who were granted higher scale ;:• .. 
of headmaster's pay on the basis of the oidcrs passed by the 
Director, Education (S) and any other officials in t.he 
Directorate on or zFi.cr 5.5.2003. He is also requested to take 1 
action for recovery •Df the arrear pensions and pay drawn on the 
basis of these orders. He is, further, requested to ensure, that, in 
future, all revisions of the pay scales or special authorities for 
payment of arrears on account of grant of higher scale of pay to 
the retired or serving government servants are made in 
consultation with the Finance Department 
The Director, Education (S) 	 . 
All Treasuries officers/Sub-Treasuries, Government of. 	. - 
Manipur: They are requested to make further payments of 
pensions to those retired teachers of L.P./Primary schools in 
whose case special authorities had been received from the AG 
Manipur for payment of revised pensions and arrears on and 
after 5.5.2003 only after obtaining further confirmation and . 
advice from the AG Manipur. 	- 
Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO 
bank, Thangal Bazar with advice as in case of (vii) above 
All Zonal Education Officers/Deputy Inspector of Scools, 
Government of Manipur 
Guard File/Order Book 	. 

4 /'o 
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iIl)jccI : iruiuIiiIciiI f/,/lI. f/ U/i LUi.\ ti/Ill /)i:/l:.i/1iI\ 

by JJL'(!(/  

I l/OS-SL(5) 	
/1 jJul.iIw2I' ,;priL 2005 

'I 	'Kfilaflfl ,  

This refer to he correspondCCC bctwccn us on the matter of fraudulent dwals 
of pay arid pcnsion aears by retircd tcachcrs functioning as Head Masters/Head Pandits 

.L/Prjmary SchoolS on thc basis o[rviscd FPOs issued on or uiicr 5.5.2003. 

Since the House Committee is currently c:quirin into t;c case and is of the view 

that the fraud, ii any, committed by the officials involved in the Directorate of School 
Education and other agencies should be imrnediatey detected through :coper 
investiation of all asoec:s ad examination of all documents it is considcrcd necessary 
that the revised PPOs issued by your office on the advice of Director, EducationtS) are 
susDended and keat in abeyance till the completion of full investigation. The exanation 

of the documents will involve not only scrutiny of the orders passed by the Dector, 

Education(S) or officials at other levels but also the service books of thc concerned 

re.ired teachers wno benefited From irregular drawals based on these orders aad the 

rev iscd PPOs. 

cancei ag the 
The Department 	School Education is separately issuing orders  

irregular orders cassed by the Director, Education (S). Orders for recovery of the 

unauthcrized pension drawn are also being issued. 

I shall be raeful if immediate actions are taken to implement the decision of the 
Go. and prevent uher icguiar drawals of pensions and pension aears. The iist of 
such persons who have dr:\ aear pensions on the basis of revised PPOs on or er 5-
5-2003 which was souh vide letter of even number dated hl-4-2005 is still a\ted. .1 

will appreciate ii this is exaeditcd. 

/ 

-- 

fl1\ 2/ 
	

( 
R.R.Rashmi ) 

Shri P.K.Kalaria, 
A ccoiinlaiil Gen era! (A udit), 

fonipur 1  Jinphal. 
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SENIOR DEPUTY ACcOUFTANT GENAL A&.) 

MANlPUF, IMPHAL - 795 00 

o.PenJR0P90I909 	- 
Dated -' -1 1..2003 

Jo 

• tht ColnmiSSi0I1el LiiuCti'(") 
to the Goverflfl1e1it of l au ip U U, I in plial. 

Su!ject :- irregularities in ,'run(ing higher scales to the Head Pandit 

Sir, 
Scrutiny of Pension papers/doc mc s/orders of school teachers reveals the following irregularities. 

in compliance with Honbie Guwahati High Cous orders the state Government allowed to 
effect from the date fro 

enjo) the pay of Head Master of Primary School with 	
m which they were made 

w charge Head Master of Primacy schools in the scale of Rs. 1400-2300 p.m. (Pre-revised) notonallY 
and actual pa)Thcflt will be mauc ith eftct from 16-12-96 vide No.l2(flC)I327/2001 

	d4ed 15- 

I 2-2) (cops 	
Annexure-1 \\hereas  the scale of pay of Rs. 1400-2300 is the scale of pay of 

I-lead Marter, JB 
School as per ROP 9 effecting from 01-01-6. The State Government granted the pay 

scale of Rs. 
140(\-2300 of Head Master. J.B. School to the I-lead panditiUead Master of LP[PriraarY 

School from the date from which they were made in charge 1-lead PandilHead Master 
of LP/ Primary 

School. 
A copy of hnonce i)epartmeflts order or granting the scale of Rs. 14002300 -to the 

Head Pandit Head Master of LP/Prima?Y school may kindly be made available as there 

is no prescribed pay scale of Head Pandil in ROP 90. 

2 	
The state Goerfliflt in their order No.l2(HC)/380/200 	

B(S) dated 03-10-2002 (copy 

enclosed) AnnCxU4l allo\\ed 
 41 teachers to enjoy the. pay and allowances attachted to the post of 

Head Master, LP/Priin 	school till 
2-0l-2UO2 HoevCr, Director of Education(S) in his order 

No,46/32/2002 	dated 12-02-2003 (Copy enclosed) 	
allowed to enjoY the scale of 

o Rs. 5500.175-9000/ pm ith effect from 29-01-2002 tl1 reurenlent to Sl' G. Tomb' Shanfla, 
Head Mir. Naorem Girfs L P School. Zonc-IV who appeared at SI, No.12 

0fWP(C) No.172 of 

201 of the .nnexurC to the oder dated 03-10-2002. It may kiny be clarified whether DirectorS order 
stale Government order dated 03.10-2002 

dated 1202-2003 is to supercede  

Duector of EducattOflk) has issued a number of orders allowing Ex.Teacheteflt5 
ho ere!an seng as Head PanlL"head Master w charge of LP/JB School with effect from the date 

't their boiduig inhargC of rh Head Pandit of the school with retrosPeCti'C effect as r as 014-b4 to 
dw th pa) sce of Rs. - -E-4-1u5-2' p.m. without assinflg any reasons- The scale 
was gned to wider Matc u.auieaflat]1Chtte teachers as per ROP bo 

	some of the orthrS. it IS 

menuoned that the grant of hig.ei 
seale is only for getting reuremetUPenS°'')' benefitS. A cop) of 

order No.3/20I2003H dated 29-0)-U3 is enclosed (.4ne:u ,--J) It ts seen from the Sciee 

tl1 pay is re'jh1ed and revised fron l2-200I to 260-00/ (ROP 75, Rs,26U500/- Rs. 54(2O1 

(ROP 	and 40l230 to l40 2300(RUP 9()  ) where as the teviscu scale of Rs. 125.200/ .S'., 

240-90 ROP 
7 and 240 390 to 001020(ROP h2) The coiuectUS at pa 	tlaUOfl may 

be continued and also be clarified whethet the pay fixed from time to time 
in aecordaa with. ' 

.:t° 	

m: 	__ 
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4. 	Zonal Edueaiioii 	1cers issned 0 iders atlo"s inti to eiio's ,'dra's the sr 	calc of pay of' ks. I (>4(1- 

2900/- to Head Panit ui - P/I' ri m:ii" huol on be tig cuinplL on of' I v .1 r ui regular service in the 

grade of Head Pundii;Iie.td Master on rccuiiiiiietdaltui of' tb: Dsii'i Lc'scl Screening Committee 

without issue of formal ord'r :tIlo's' ne to din'.'. the scale of Rs 4U0-23(iU to Head l'andit of' LP school 

and Head Master of priinar' school 's'sith efi .ct from (I I-U I - whereas there is no prescribed pay scale 

of Head PanditiHead Master 01' LP/Primary schools under ROF' 90. Copy of'ordcrs No.6/5/96-EB(TML) 

dated 22-03-2002 is enclosed (Annc\urc-V) and order issued b's ZEO 'ithout recommendation of 

District Lcvel Screening Committee 'side no. 
Ill I/03-ED(CCP) dnted (7- I0-2003(copy enclosed) 

Anne'xure-\'l 

ZEO declared/appointed Head PanditsfHead Masters without indicating the pay scales to be 

dra's.n vidc No.2/l/AEOSPL'DO dated 19-07-03 and 
dated 21-05- 

t9 I coples enclosed) Annexure-VilfOr i cady refirencc.The pay scale of Rs. 1400-2300/-, prescribed 

pa scale of Head Master/JB school, is granted to the Head Pandt of LP schooi without upgradation of 

the school to the pn'/JB school, h some cases the pay scale of Rs.1400-2300/- and Sr.Scale of 

Rs. I 40-2900/- are granted to the head Pandit who became Asstt. Teqacher after upgradatioflfl of LP 

school to the Priniarv/J.B. school. 

The above irregularities are illustrative but not exhaustive. No SpCCIfiC mention has been made 

u' any of' the orders iSSUed by the State GovernmCntJDirCCt0nIZ0t Educationfl Officers regarding 

pameflt of Pensionery benefits for the Head PanditsfHead Master who diedireured on or before 16-12-

96 the date on which Recruitmelu Rules for the post of Head Master of Primary School were framed by 

the Government. 

Immediate action may kindly be taken to remove the above irregularities under intimation to 

this oflice. 

Yours fithftilly 

J'A 9A 1 li lt D~ 
Sr. Accounts Officer/Pen. 

Dated -11-2003 
No. PenJROP-9019 1/ 

Cop' to 

The Director of Educat on, S I 
H('fl 

'sflfflCflI 01 Maipur. 71'
h'  

)ji(io1 

s' Accounts Othcer/Pen. 

-. '- 
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lo 
Th: Dc' jV Srir, 
\:h.!i1)ur I 	slauv Ambl'y'. 

ubjeCt:- List oioficiak posted in Pension Secilon and dealing 
with I:clucaton Department. 

to staie th: i thc meeting üI' the Enuiry Conmuee ol 

'SSCIflt+( neEd on 16 -05 -05 in the 

• 	 LIift 	Kooi 01 	•-\.SeIfl. Scer:taria, ihe Iion'ble Chainij.•m 

• 	advise..I 	D A.;.t General (A&E, Manipur to furnish the 

jnc of 	o!(1a5 .'; 	 :aIi 	the "evsion of Dension Ci.StS (' 

ed !1aster!ik 	;id o L'.!lrruafy SChOOlS. A0eordingiy, 1 am 

• 	 to furnish the náne of the :iic:is who w 	posted to the tables 

dealing with resion se ot. the Educ.alion Department as follows:- 

iiIi' 	 -  
TO 

Shri No Koshint-. \1u\' Oil Sr. A:couimint 	I 1-06-UI 	05-04-04 
-- ------------------------- 

 

. 	 JL'-' 	Sturnii 	I 3320_j 20 -0 03 

4 	Sian 	'urW bil I k' ' 	 vui 	21 u-U3 	18-05-04 
T m hL-- 	J 	002L1: 

ShjIibaim.SLh 'AO 	- 2 	05 

IShnMUl3ObLsiouh. s r. \O - - 	
pto2ö05 

Yoors ihithfutly. 

Ofl

- -•• 
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• \ti l'eii/l -4/Sttpii/i (('I 4/20)3-2004/ 	 I )atetl: . .i 

The ( iulutiisSiohiCI' Fi,itii'' 

(;uv(:rIi I I I L-111 	r \ i 

Stijt:-liiSoiii  I'epLct ul Shi'i N. A,,ui Sub. I 	Id. Head 

l':indit ul •  Nci:t 	I.. 	P. 	cltool WI(i 	ieiiiaIioii 	ol . 	iltrieni. 

LI 

I 	aiii 	Li; 	State that, the 	,joiut 	Secre(ai'v I Ieits")IIh 	i)1mrt:in;iI 	of 

Ieisoiiiiel Guvertiulent ut 	laiiipur has F rvard to this 	li'ice the pension 

I)aP15 aloiiwitli Scr ice Rook in respect ul 	Sun 	N. 	112 110 	Siii2h. 	Re((l. 

head. l'aiiffit 	of 	Netaji L. P. School  6dC itter 	No. 	2S/i/99-Idu-S/P(.(11) 

dated 20- 	(1-2(0)3. 

2. 	On the preliiiii;a' 	e\inilil.iii011 of the ervicc hocik lind i'i'2titittioli 

i\'LlWIll1, it is t1uIft'(I thiit the t'1.tied UI) 	(iVeL \VaS ;ij)piiiiiiCth hv 11w 

coi11 juint oil ciin\erSit;Il iii the SciloulL ;i head 

t'andil oh thu Netiuti L. I' 	11(11)1 in tiw Scale of 1(s. 240-3901-1+1 charc 

aIhO'VtIh 	)'.Rs. I- w, tiie. WaS no SeI)iiiate cule oF I'tead Paiithit oh I., P. 

School under ROP 75. vide order No. 4/4/78-El)( I'nl) dated 260-7. le 

III1pIOU \t. 	t(L IS H( id 1' tntlit ut '\1 IJI I 1' 'iI)Ol till his RIO I utant fill 

7 2U0 	IL U is initially .topoiIlti5l as Eli id I' 111(111 on I S (ii iii hit s 

ul Rs 40 1 (tO/ I>' (ha 'l it Ii \ ut l iii igiui,. Coiiiiuitti with tin ipio ii 

_jjtIli. \l.tiiipti'i liii itol iii (_iiuiii_II w hitu_ dli 'jiiuol was lin Aided dwoi 

ihe (ovcennwnt of Manipur under order No. I2(llC)/U)7-9 1)-SE(S) chited 

9.3-2001 read wifh cornienduifl of even No. dated 10-3-2001 allowed (lie 

employee Iii eii;tJ) .  Rs. 1400-230n0!- ('runi l-S-(ul as if they wuit inatle iii 

charge oh Head o tVnmiu\/,l_U_ Schuol by the Giuverunietit. 

3. 	In this r,;ird. it is noticed Iron; 11w Sc;'' ice l(u,uuL lind oii;eu' related 

orders 'that the \vta,ji 1.. 1'. Sciuucul was nut Luju'adcd to A.B.Sc joint on 

i 'aiiur,Sc1iuul oil I-S-hi or h'tet'wurds, \lurcovcu'. 	'akIsc\isi 

all (tie R01 1  Rules trot;; 1OP h( to ROl >  99 (or the pu(5 (;j'llea(i Pandit ol 

As such. R.S. 51- i'a 1i\efl Lii the Head Fiuiidiis :i 

allOwanCe ill inldttion to (lie Scale of Pay on winch theY were aj)))l,ilticd. In 

the cases oh the iheiid \liusicl' iii' .i.lhI>niinai' 	Schools thie 	\\cl'c t'tIl 

20/- its Special l';i\ tupi 	l)i' 75 which iia' jretl in dO!' S2 in the scale 

of 1s. 540-123(1. Ii. thtcu'e('oi'e. upj)e:ui' (hat ihcc two j)i;t are nil 	quuiul or 

silililili' in 	titu 	and i'i'i)UIih)iliti' 5 ' \ 	tich. 111k. i".Ilit of tile 	c.uIi' iii the 

• 	 -. 	- 

- 	It. 

•.• 



head \1ateiS 	•j.I. -ch>i k 	:ia' tIe;uI t'ainlil 	I,. i. 	tiui'iI :tu(I iHi 

also while the :chtoi \\I an .\idcd SCtuOi. Lj)I)al'  

.4. 	 eli ('ruin enhi'i& 	in his Service UnuL. the (;uvil)In • iit of 

i\i:niptIr (11(1 not aj)poillt 111W in cIiirge 01 i1\' other ,J.l./iriInar\ .'chiuoI oil 

I-8ói \llik the School \Va UfldCl' tile coiltrOl oh the \i 11a2i112, ('liiIliitc 

,I thi ,.\'lCIei S chool. \\'iih (lie i';iflt ul the said 'c:tIe ii Iie \.Id idei: in 

(llieSIi(Jil Irim the (hill5' OF initial aI)l)UilltlliCllt. it 	Ii)l5'rce(lcs thu  

initde by the 	l:lIl:liiig Coiiniiiltcc, i'csuiiiig to a iitiuiiai 

ipwiitnlclit tui' a long 1)Ci'lud \\ IIICII  IS also l)j)Ct 15  to he  

5. 	. 	 It 	i., 	ihierelure. 	r 	ucs 	1 	liii(ilv 	to 	12XaIII1I1C 	thu 	iiihii'iticS 

OhSCFVCd .iI)O"I'I and 	cIari\' the ('higii)iIitV/illChigihihity oh the su:iht,' oh I(s. 

	

140(,-230U1/- Lu the ilead 1a'tC1 uF L.P. School iii ftc present case :i. 	c.1I as 

to other geiieral Cases. 	order (s) II'IaV also he issued iii this regard, 

iF necessity arises. 

l'hc Service Uou1 uF Shri Singli is eiicluscd 	irc'tI Ir ''Y 	

go 

_IS 

1' 

reference. 

Enclosed:- As stated above. 

No. I'ci'iJ I -4/Supu! I U I 4/2UU3-2tH)4/ 

)IS i°iitIiItiII,. 

Sr . izllr~ 
l)t1ccI . 

i. The .Iuint Secre[aFv (l'cUSiufl) 1)cparmcnt ul PeriuiueI 

&;ovcnuiieIu ui 1atiipur. 

2. The C minissioner Education (S), Government oh \Ianiiniv. 

.knou 	1etd. I-lead Master oF Ncta j i Li.SchouI. 

iiiiìe 	iuIimpat 	11!tLIi1i l.t.iLai. I 	hii. 

h 

r1 
	

yicl'i \ .niiii' '.ion 

(#bb 
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Irregularities observ.'i as in Pension AuthorisatiOn (in brief) 

Shri N. Garnbhir Singb 
Retd. Astt. Teacher .a'iika L.P. School PPO No. SMII0007. 

'Ncte' de of pension file is not maintained. 

The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy 
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Hea4 Master 
L.P. School v1e Edn(s) dated 30-6-2003 without concurrence of Finance 
Department. However, revised pension has been authorized. 

The scaic of Heal MasterrHead Pandit of L.P 
separately in .O.P.'90 effecting from 1-1-86. 

School are not existed 

Irregularities in granting higher scale to 1-lead MasterlHead Pandit of L.P. 
School were pointed out by Sr. Accounts Officer pension vide his letter 
dated 21-11-03. However, he continued to authorise revised pension on 
the higher scale without any intimation from Govt. and approval from 
DAG/AG. 

One New and two old Service Books of the pensioners were found 
forwarded vide ZEOs letter .dt. 23-2-04. However no requisition letter of 
the two old service books by ZEO to AG Office beforehand was not 
ayailable and the three service books are found not diarised. 

The case was never put up to SOIAAO concerned. 

7. The signature of the dealing Assistants were not available in the office 
Pension Authority copy in violation of Office Procedure Manual. 

Shri H.T. Shingthokai, Retd. Asstt. Teacher, 
Maokot Junior High School. PPO No. SM11978. (b) 

L Pension was revised by taking Rs. 715 as the last pay drawn of the 
pensioner. However no record of entry of such pay was available in the 

ioner retired on 31-12-83 and the  revised pension 
Service Book. The pens  
was issued on 5-2-04. 
There was no document for requisition of original Service Book of the 
pensioner by the concerned departmern for revision of pay. However it 
was found forwarded by ZEO vide his letter dt. 3-2-2003 (3 was erased 
and overwritten) 
The case was never put up to SO/AAO concerned: 

(c) 	Shri S. themcha Singh 
Retd. Asstt. Teacher hong L.P. School 
PPO No. SMJ7379 



I. Records of re,uistiofl and submission of serviec Book by the 

ZEO(KangpOkflt) for rcflxation and revision of pension caould not be 

available. 	
A 

/ 

No records of being Head Pandit/Head Master during his service were 
noticed except in the recent ZEO order dated 14-1-2004 and in the newly 
constructed service book found in the section. 

The case was never put up to SO/AAO concerned. 

(d) 	Shri N. G. NungshichaO 
Retd. Asstt. Teacher Mangkhand Primary School, Chandel 
PPONo. SM15771. 

Pension paper were found not diarised. 

No 'Note' side maintained. 

Pay regulation and pension report not available. 

The case was never put up to SO/AAO concerned. 

(e) 	L. TombaSingh 
Retd. Head Pandit, Leimarom L.P.SchOOl 
PPO No. SM114614 

Regulation of pay is not available. 

Case was not put up to SOIAAO. 

Signature of dealing Assistant not available in the pension authority copy. 

Jarnkhotil Mate 
H.P. LamYang L.P. School. 
PPONo. SM112904, 

Part file maintained. Original not available. 

Original pension authority copy not available. 	
/ 

Letters are found not diarised. 

Regulation of pay not done. 

Case never put upto SO/AAOconcerned 

(0 

(g) Thangkhomang 
1-lead Pandit PPO No. SM112903. 

1. Part file opened without approva' of higher authority. 



11  
Pay regulation br 1 cl,  i 	peiisiofl nu anIahIe. 

Case not put up to SOIiPO concerned. 	 C- 

	

(h) 	N. Yarpang, Head Pandit. 
PPONo. SM-10605. 

Part file opened without approval of Higher Authority. 
Hand Writings in the crvice Book, other departmental documents and 
revised repoit of pension revision needs verification. 
Case was not put up to SOIAAO concerned. 
Pay regulation not fo nd. 

	

(1) 	Shri M. Ninghei 
Head Pandit PPO No. SM110153. 

Original pension pa:.'ers not available. 
pay regulation not availabe. 
Case was not put up to SO/AAO concerned. 

	

(j) 	Keishing John 
Retd. Asstt. Teacher PPO No. SM17724 

Handwritings in Service Books, LPC, Pension calculation report needs 
verification. 

Calculation of Pension emoluments had been enhanced leading to 
overpayment. 

Case never put up to SOIA.AO concerned. 

(k) 	G. G. Kabichung 
Head Paandit PPO No. SM15889 

The handwritings in the Departments documents and pension Report 
prepared by Dealing Assistants appear to be the same which needs 
verification. 

Case was not put up to SO/AAO concerned. 

(1) 	Kh. Mohendro Singh 
Retd. Head Pandit, PPO No. S7684. 

 I. Part file c'pened without approval. 

2. Calculation sheet of Revised Pension not available. 

Original pension paper file not available. 

Pay regulation not available. 

S. Case not put up to SO/AAO concerned. 



Md. Saudd1fl 	 L77 
getd. Head Pandit. PPO No. SM/16403. 	- 

ij 1. As per the Service Book, the pensioner was allowed to look after as Head. 
Pandit with effect from 20-7-83 and given charge a11owanc  

/ ( 	 p in we f 14 3-99 However, he was allowed refixaio 
revised pay of Head Pandit w.e.f. 1-1-73 without  

classification from Govt. 
•.•J.44ç'/' -: 

21 N. L.P . available. 	 •, 

3. The case was not put up to SO/AAO concerned. 

(n) 	L. Biren Singh 
Head Pandt PPO No. SM17358. 

Handwritings of the d1ing Assistant to the revised pension report and 
that signed in the Report appears different with different ink 

Case not put up to SOIAAO concerned. 

Forwarding letters not diarised. 

flrv't' 
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REVISED PENSION REPORT ct4j) 

Revision of pension of Shri/Smt 	 ; C 	........................ 

Retd... 	 . 	 of 	. 	 . J 	...... 

Consequent on the FCVSI0I) ol pension we. f. 01-0 1-96. 

PARTICULARS 	S  

:- 	 - 

:- 	 ..... t.9.Y 	......... 

:- 	 .... 

. 	 . 	 . 

.swr/ 131q 

.J,. 2.23 '/......
. f. 

;'
: 1-1-' 6.2 

• 	- 	JJ' 	' S . 

i 	9ST•7 5 e 9 i 2t 	/ 
2OV 

i.e. Average Emoluments Rs. 	........... jo - 

	

Rs. 	 w.e.f. 	R9$. ..... 

	

Rs. 	 w.e.f.' 	.......... 

	

Rs 	 w.e.f...... 

	

- Rs. 	 . j.LJL..... 

Date ot'birth 

Date of appointment 

Date of retirement 

Net qualifying service 

Orilnat pension 

Orilnal DCRG 

7 	Or'cnaI Coniniutat lOfl 

S 	Re.ulationOt Pay 

9. 	Revised average emolument 

10, 	PENSION 

Revised Pension 

Less original 

Difference 

Revised relief 

11. 	RETiREMENT BENEFiT 	 :- 

Revised RGIDGG 	 .1 	Q 	............ 

Less orizinal amount 	 . 	
S ............. 

7. Diftrence 	 Rs.T .L ........... 

12 	COMMUTATION 4,... 	 ft I[ 	
IlS 

Revised Commutation 
	 - Rs. I 4999Th 

Less original Amount 
	 -ks 

Difference 
	 -ks 	(,T7L 

S! 
	

FA 
g 

2.1' 	.... 
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'Q EXAMINE THALLEGED FRAUDULENT 

D RAWAL OF ARREARS AND SALARIES OF 
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I 	

- 
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COMPOSITION OF THE 
ENQUIRY COMMITTEE OF THE HOUSE: 

2005 

CHAIRMAN: 
sj: C. 
I IOfl i)1 

IEiFES 
• 	1. Dr. imaichd i.wang, i-Jon'bc MLA. 

Shri R.K. Iiick.ho, HOfl'bc \1LA. 
Shri. S. Ibohal Singh, Hon'bie MLA. 

• 	4. Shi:i. Th. Tornba Singh, Hon'hle MLA. 
Shri. M. Bhoro Singh, Hon'blc MLA. 
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(ii) 

  

--V iRQ 

1, thc Chairman of the Enquiry Committee of the i-louse to 
examine the aileged lraudulent dra\val of arrears and salaries of 
294 Headpaj1djts/Headiyastei.s in the Education Department, having 
been authorised by the Committee to submit the Report on their 
behalf and present this Report to the i-louse. 

The C011111thtec was constituted by L House on 29th March, 
2005 with the direction that the report of the Committee be 
submitted to the I -louse within one month w.c.f. 2 April, to 
2 n, May. 2005. But due to non receipt of some important related 
documents and the non completion of examination, the Committee 
was unable to submit its report -to the House in time and the term 
of the Committee is extended for another 3 (three) months 
w.c.f. 3rd Ma', 2005. 

The Committee,considered the draft report in its sitting held 
on 14-07-2005 and adotcd it. 

Datcdtlmphal 
the 14Ju1y1  2005. 

I [ 

f 
I 

.1 1 

Shri. C. Doungel 
Cithimiri, 

Enquiry Committee of the  I-louse 
Manipur Legislative Assembly. 
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Or 
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RE1.ORT 
hc En1uity Committe e  of the 1 - 1ousc to cx:mine the allegcd fratidlcn tlI.:I\\:-jj of a nears and salajjc of 294 lcad1);indjts/ 

lead isu -
s in h- Educa non Dc;)arnmcnr (Schools) was 

cOnsutuftcl by the I-b use on 29' im , 
 2005 vh the following mcn)bcrs 

I. Shi:i. C. i)ouncJ Hon'blc MLA, 	- Chairman 
Nimaichand Luwang, Hon'bjc [LA, - Member Shi-i R.K. lhckh o , I -Jon'b]c MLi\, 	Member Shni. S. I bohal SinIi, Hon'bjc i\JLA, 	- Mcnibc 

Shri. Tb. Tomba Singh, Hon'blc MLA, 	- Member. 
Shri. M. Bho0t Siugh, Hon'ble MLA, 	- Member 
Shri. \V Brajabidhu Singb, Hon'blc MLA, - Membw• 

The Coillmitice is to suhnt its renort within I (one) month 
April to 2nd1\.. 2005. 

'Ihat due o its wd scopc and 
coillPle:4 of the matter, the Co1ic coukl not cxatn1e all the related documents furnished 

by tic Department of Educatjo i  (S), Finance Department, 
Directorate of flcasury and Office :01  the Accountant General, Minipur III- ,such shoi-t period and as such cxteflsjOn was sought for 
another period of 3 (tiirec months s.e.f. 3'Ma)r 2005. 

iJçGr L.O U Ni) HISI'O RY ( 	HFC S 

This case reIacs no thc alleged fraudulent- drawal of nay arrears, 
PCnsion atrears and oti:c:: benefits by the teachers in the l)cD,nlment 
of Educad o . ( Sd00!5) in 2003 and 200. A series of Orders \vere 
issued by the Director of Education (Schools), Government of 
1apur mosdy in 2003 and 2004 (upto March, 20O4 indcr vlüch 

ex-teachers, pancins who wcrc SCrVLI]g as charge 1 lcadpan&t/ I lcadinast- of crs\'liii Jo/P 	v/l 	Dasjc Schools were 
allowed to draw the scales of pay of 1-1 cadpantht/J-Jcadm as tct  of 



) 

Pthnary/JB Schools with effect from the date of their holding charge 
of the Schools for getting pcnionarv benefits. In some cases the 
benefits accorded by the orders o . ck as far as 01-04-1964. 

Another s.t of cirdcrs were also issued by the Director of 
Education (S) aiLwia. senior sc;du of pay to the Ex-} -lcadpandits/ 
I-lead Masters of J2/Primarv/;:;-iio r  i'Jigh School on completion 
of 15 years of 1eu;:r service in tici respective grades. 

Zona! Educaiou Officcrs aisi is;ucd similar orders allowing 
I Jeadpandils of iJ/l'r:rnary Schools k) draw senior scale of pay 
(Rs. 1640 - 290.) ) of Hcadpandits of JB/Primary School on 
completion of 1 2/15 '(:ars of serciec lo rcl'ular establishment These 

\Vcr m:c (:eCUVC from 01 -('i -1986. 
The Crnp 	,. c mined 22 r,rrs issued in res:cct of 291 

LeaLniels fur :I:'i; 	0) di'a'.v .e .,v SCIlcs of I Je:tdina;ters/ 
oders had been sued 

nianv new cases Were 
ueLtLd risir ;:.cnt iiu 934 cases as reported by 
Directorate of ''ri.suries & Aeounts. The number is hkcly to 
inz.rease furthe;. 

That in counse of examination o some related documents 
submitted by thu Directorate of Educadon and information received 
from the Dircc:oi of Treasury Offic. Government of Manipur, 
the Committee detected new cases (Al i:idulent drawal of arrcars/ 
salaries of die icu red i -icadmastcis/Hcadpandits of L.P. Schools. 

As the nunbt:r of crsons inotvd in the irregular drawal of 
arrcars/saiaric •f . I lcadma:tcu,'i Icadpandits arc increasingly 
large, die task Lfo;:c the Comniiicc was enormous. Further, as the 
nature of offcna ')Cjfl criminal in nature, the Committee decided 
that the Gover ae:; of ?.Ianipur, particularly the Police Department 
bc urged ennrdt-utc a Special investigation Team to investigate 



die case in addition to the exatnination t..kcn up by the !ntpii:y 
Committee of the I louse. 

The Police Dep.i:tmcnt issued an order constituting a pccial 
• Invcsdgation 'larn consisting of 4 (four) Police Officials under the 

supervision of the S.P. CID (Crime Branch ) (See Annexure A). 
1n another,ordcr issued on 7thJune,  2005, 3 (three) Police Officials 
have bcenndded in 'the Special Investigation TcameAnnire-B) 

In another ordcrby the D.G.T. Manipur dated 01-06-2005 Shri. 
A. Romenkurnar Singh, LG.P. (L.O. - II) Manipur was, placed in 
overall charge of the investigation of the said case and the SIT 
officers will work under his supervision and direction. On the 
direction of the Committee, the Department of Education (Schools) 
Government of Manipur lodged FIRs about the fraudulent drawal 
of pension arrears and salaries to the S.P. Imphal West and the 
Officer in charge, Police station, Lamphel on 28-04-2005 and 29-
04-2005 respectively. 

On receipt of the written report from the Education 
Department, Government of Manipur a regular FIR No. 71 (4)O5LP/ 
P.S. U/S 420/468/120-B/PC was registered at Lamphel Police 
Station. 

The SIT in their letter No. 10/04/2005-IGtO-ff)(Yt-I)370 
dated 21-06-2005, has submitted to the Committee actions so far 
taken by the Police Department in the courc of investigation. 

The SIT reported that after the rejection of the interim 
anticipatory bail by the Hon'ble Additional Session Judge, Manipur 
East, the following accused persons have been arrested by them so 
far :- 

Shri. N. Surjit Siugh, ZEO/ Thoubal. 
Shri. Ch. Ibohal Singh, Rctd.ZEO/Imphal East. 
Smt. Boboi Gangtc, i/c ZEO/Churachandpur. 
IvId. Nut Khan LDC/DA Education(S). 



I 

vLinithoj Sii:, UDC, Education(S). 
.Shri :\i:am 	h, ZEO/DDO, Education(S). 

1< 	'Jrnci 	Singh, 	DI/DD0 
t . 

S. Sh. 	inthoukho:igj t1ti  Rajen Singh, Head Clerk, 
Zoncji Education(S). 

9. Ninombam Nirpen Mcici, Clerk Typist of A.G. Office. 
Important accused persons who are still absconding arc :- 

 Shri. N.K. Shinuny, Add!. Director of Education (S )(Hills). 
 Slri. TVhamungou Singh, Retd. Director, Education (S). 
 Sb ri. \.L Vorci, ZEC), !amnglong. 

4.Shr i. i 	Ai: a, Joint Dirccot, Education (S). 
acolj, ZEO, Snapati. 

 Slii-1 	]hovaima S ;'JiJnd. ZEO, J3ishnupur. 
 Shh. 	cc:,L1omang Dl. Ejils. 
 Sliri. 	l. I 	:tn!jj Sin'h 	1) I 	(Zone-Ill) 
 Shr. .\ 	ni 	kumar Sinh, UDA/DA, Educatioii (S). 

 Shri. 	.Labango Singh. UDA/DA, Educaon (S). 
Ii. Shri. A rhu:p:uñ Ba'ci Sinh, UDA/DA, Education (S). 

 Shi:i. 1ii.i 	bungo Sin ;h, UDA/DA, Eduàation (5). 
 S11h. 	Yiini 

Dcvi. 
 Sb..........:..;'thuii 	Shh of Heirok Paat 
 McI. 	. ,: 	 % CCOL1111 .  t 	, i(akchin. 

LDC, ZEC Thoubal. 
:om 	Cn;ind;.;:bas 	Singh, 	UDC, 	ZEO, 

CFn:_.y:. .acur. 
  Shri. ' 	;1 	u.lian Head Ck :c, ZEO Churac1indpur. 

 Shri. Liencongkung Hmar, Sr. Accountant, ZEO 
Churacliancipur. 	 - 

in order to arrest the accused persons rds have been conducted 
at various places. As submitted coercive iproceedings under Sec. $2 
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CrPC to,declare them  a ptoclaed offenders are being taken up 
by the Invcsugating IcLm. 

SEIZURE OF DOCUMENTS 

Number of Disirictvisc documents seized from all the District:s 

1: 'Imphal \Vest District 	- 	142. 
Imphal East District 	- 	40. 

''Thoubal District 	- 	7. 
Bishnupur District 	- 	12. 

5, Sjati District 	- 	7. 
6. Ukhrul District 	 - 	9. 
7. Tamcnglong District 	- 	8. 

"8: Churachandpur District 	- 	. 8. 
Chandci District 	. 	- . . 10. 	. 

per invcsugauon report's submitted to the Conrniittee, the 
following persons' :a.rc found to be instrumental  in co-ordinating 
amongst the Education .Dcpartintht, A.G. Office and Treasury 
Office:- 	:r....• 	. 	"'.' 	. 	

. 	 ' 

i. Shri. Manihar Singh, of Kakclullg. ... 
.Modhumango1Sr.'Accuiitant, A.G. Officc 
Md. Gyasudciin of Thoubal Moijing, alp, K.R. 'Lane. 
Sh.ri. Laidkycngbam Bhogirot Singh of Khurai Lamlong 
razar, Reid. A.I. 	. 	. 	. 

D. ?."Id. Saukat Ah of Yairipok Tulihal, Angtha Toupokpi. 
6. Shri. jugindro Singh of Yairipok. 

• 7. Shri. Nongyai Singh of Nnnbol a/p Sz:1uprou. 
8. Sari. angem of Namboi. 
9. Slid. Niupcn Singh of .K.ionna:, Clerk Typit of A . G. 

Offlce, 
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10. Enri. ::ir Sini of era Wangthonbi Lciiak, Rctd. Head 

Ii. 	i. I .wakici of 	ic;ba near Rcent hit. Secondary. 
Ali of i 	bal Moijin. 

SH. C1,:oUa Sinh o .ftoubal Ningombam (expired). 
i\1L Sin.gncng (60 yrs) of Churacbatdpux. 

So far]li this report is .csentcd 117 witnesses have been 
cxamined in connection with the case. The invesgation team has 
also succccucd in recovering Rs 42,700 as a part of the money 
frauduleia \vithdrawll by he accused persons. They have also 
frozen 10 ban]: accounts of the accused persons. 

sub'iiSSTN OF T;!E ED1J CATION I)EPARTMENT 
(if.LECTION) 

Du ri 	cxa mination of Officials of the Education •(S) 
Dcpartnnt, the Committee had been intimated that the Direétor 
of Education (S), issued orders allowing the benefits of pension 
arrears and pay arrears to the Hcadpandits and Headmasters of L.P. 
School, though the absence of such posts are evident from the fact 
that no pay scale had even been prescribed for such post either in 
the Maninur Employees (ROP) Ruls 1996 or in the ROP 1975, 
1982 and 199C. Evcn in the ROP 1999 (effective from 01.-01-1996) 
which 	a pay scia ror the Headmaster of primary school, 
together v;iti: 	of JR Schn.1, the nomenciawrc " ifcacoaathl/ 
LPScL':..i" 	absent. L.2 Schools did not have sanctioned posts 
of EcatI ; .. . it:•. Such ortlo::; :asaed. blindly either in compliance to 
court ordeas or at drne, indcocndendy to accommodate the 
demands cf to allcd affected ...achers were done on the basis for 
the orders asscd in 1998. Fresh application by the lcft out teachers 
demandii:g similar bats also were justified on the same basis. 

• However, the orders arc unauthorised as they had been passed 
without obtriaing necessary approvals from the Government and 
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are clearly designed to grant exa ordinary financial benefits to the 
teachers with retrospective effect which was neither the practice 
nor the intention of the Government in passing the previous orders. 

On cxamination of the of&ials of the Accountint General 
Office; Maiiipur, it was submitted to the Committee that as per 
the initial examination of records conducted by the office of the 
Sr. Deputy Accountant General (A & E ), the-following pension 
1:evison cases were flnaliscd by that Office between 19-06-2002 to 
16-04 2004 on the basis of orders issued by Various i horities in 
the Government. 

'I. Particular Total numbers of cases in which Grand Total. 
o. pensionary benefits have bcèn rcviscd 

- between 19.6.2002 to 16.4.2004 based on 
o,dcrs issued by various authorities in 
the Govcrnmcnt including Director of 

- Education (S).  - 
19.2002 to 4.5.200' 5.5.2003 to 16.4.200 

1. Head 1',rdr 104 919 rM  
Ilead Ma"r 51 	 384 .135 

155 	 1303 
Ast.ac._—  213 	 55 

n.j 	 l , 	 •., 
398 	 1 53 

- The revision of pensionaxy benefits has been done on the basis 
of various or.dcrs issued by the Government, Director of education 
(S)and Zonal Education Officers. 

Out of 1458 cases revised during the period 19-06-2002 to 
16-04-2004, cases revised on the basis of orders issued by Director 
of Education (S) are being ientificd. So far .100 cases have been 
ideqtified in which pensionary benefits of Ex- Hcadpandits/ Head 
n-iasters 1wctc revised on the basis of orders issued by the Directorate 
of Educaon (S) (92) cases and ZEOs (8) cases. - 
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At ihe s::nc thc AG. 	also hid bcea cxc;;cIno 
t\ I,j , 	.. 	I cs of  

've:rc allowed 	aic DCac!ts Y. ;:ev:cwng the 
OILICC LU) ( 	1 Is 	 0 	S C'C.0 Sc, (IC ds o 502 	1 

C 1L', 	0 LhISS o c , Loac uon 1. hc. 
lififlCil i:u: ca:iO:; in heSe .otci our cases is appended below :- 

Partici1rs Pension . ob 	Arrears of 
Original .. Rcviscd lGatuity Coth:nutation 

Its) Fr.) (mRs) (in Rs) 
l 	Batch of 1 1,78,343 2.29,83 21,71,465 24,61214 

-- __ 
Batch of 1,33,540 1,91,242 24,08,521 ., 26,16,848 

j9 J)CI)SIOIICLS . . . 	. 
3:d BaLch of 1,30,312 1,79,451 20,63,371 68,4,486 
I IJ 	PC 	stone::; 
1 1'13atcb,,of. 

1. 
3,56,944 4,91,840 6,58,828 68,84,486 

175 pulsiolicnd 
10t!J 502 7l9139 10,95,418 	11,23,02 )185 1,88,47,034 

Tue Com:;:.j;c aso camincd the dfciaIs of the Directorate 
of Treasuries and Accounts. Maaipur, as the Committee feels 
that Ireasury C ee: arc plavinc' n ortant.ro1c in the preparation 
of pCSiOl/al:.::r j.'.son uilis. 	. 

ATfflAf: 
\irh the hi;.cation of the Cotumittec, the Dircctorate of 

Treasuries and Aceow.ts also invcstigtcd cases on payment of 
arrears of pension to the Ex-1 -Icadinastcrs/Hcadpandit s. The 
findings of the Dcz:uncnt so fat had revealed that payment of 
arrears of pension have bccn made to 934 Hcadmastcrs/ 
I-1eadpamdirs. The table showing the number ofpcllsioncrs and the 
amounts of ar.ea::s aravn 'lrcasury WiSC are SliO\Vfl as 

• 1 1 . 

-II 
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Treas.wiseC0flSQidatCcStatemCflt:  

,Nn-.,-,e cfThsu ry 2003-04 2034-05 	: 	2003-04 Thi:i i C. 5 TotaI GTotaI: 

- 	SM SF Tàtal SM SF 	Th.l 	Pcion Gsty CoLn 4734 . 	c47O 	Gr6ty 	C071710 2004-05 Col I !& IS 

.3 4;, 5 6 	7' 	S 9 10 13 

.4 	 ..•._c- 

2 II 

-, .. 

1272272 'SOS"I 

. 

27506 

- 

1826649 
- 	 '.. 

1826649 

4 I 5 46-,SS' 90S82 93 	(7 (7'0 653900 

56. 10 3. 	;'hI East 

 

66 3 - 	. 	267436 191911 194962 65407 22125S 	37E68 ''48950 309076 ..96Z85 

-39 12 51 --- .49:55:6 5373.0 3276731 I172I57 - 	 - 	.. - ii377 

. 
• . 

- 
.:• -. - 	- - 

	44291 04 9456 .O7S5I - 	•. 	-. I0713l 

6. U14,r141 	.:. .125 iS 143. - .. 	-. 	13723351 5619464 56Il9 . 2$3S-17S4 - 	 - 	 - 
t- 24S4784 

30. 19 49• - ..-4276250 1556114 1346513 . 7161207 '- - 	 - 	. .. 1g1'7 

S.Chchdpr 6 II 71 	• - -4961546 2341185 2240027 , 9562758. ..•.- 	-, 	- - 9562758 

6559446 
9 ChacI 31 13 44 63IS2 16 0S91 l'55403 (75)9 	C - 

I0.ISishr.upur, -1. 	Sf 6 89 	' - 	.- ' 	5696089 1612907 1851432 9360-123  9360428 

41 28 7 35 -. - 	- 	 36179-14 1152733 1219105'- 5959762 - 	 : 	 - 

l.Thoibl 80 17 97 - - 	- 	7960969 1321610 1997917 .5') - 	 . - 	 - - 5956600 

223' 46 269 - 	- 	9S61915 6308146 627128S 4246l32. - 	. 	- 	. 	-. ' 	-. 	-. 42461352.. 

To:1 :' 769 162 931 3 - 	3 	72263456 	25494388 25658475 26222,22 322l5S 37868 	48950 308076 126580299 

• 7 ". - 	 . 	 .•.• . 
-- : '.- ' I 

. . 
- I 

- - 
4 

T7Il\oS ofPcnslo 

2003 04 2004 05 Tol  

• '- 'SM 769-:SF .l162 .931  

S'sl 3 	SF 3 
• . 	;• .; . 

• 

--........- 	1....: 

T01i11 

___. 

772 	•...2 ' 162 	934  

Y 

	

t¼. 	-prrr....r-r'.rrr. ... 	 •. 	 ...rr-",Ci., -, -r,-- r-. ,  - 	.. 	. 	,.. -. - . . c 	—=rc..-'r 	- -. ,- 	 7 • 	I 	- -- -.-?-" ---rr---.. „. ----- ---r—,-,v,- ----. -t-.---  - - .7.- .- .-.-:- 
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'The Comn tee,hs been intimated thatthe abcve data cai not - 
be treatcd as the final figure The)a.rge discrepancy betweeii the 
figure of 294 detected by the Education (S) Dcpartnient'and the 
934 pensioners detected by the Treasuries and the total number 9f. 
cases (1453) in which pensionary benefits have'ben revised for the I' 
Hcadpandit/Hcadmastcr by thei  Office of Account General, 
Manipur need to be reconciled.,: 	-- 	

: 

'There are 11 Treasury OfGce, and 5 Sub-Treasury Offices in 
• the State, out of this, 10 Treasuries and 3 Sub-Treasuries handle 

• 	pension matters. All these 13 Treasuries are involsed in the present 
ovcrdrawals.  

V The pleadings of the Ofcia of the Dectorate of Treasuries 
and Acc'unts is that the Treasury -Offices arc preparing pension 

L arrears bid on the strength of the PPO issued 'by the Accountant 
General. 	 - 

C1SS_AMO1ThT DRAWN PER MONTH 
1reascr- -v.i3c consohu:td statement of cxccs moi.ithlv pension 

drawn arter ixcvson of pension is appended to herewith 	- 
'Ire ury-''i. Cnsoiidatcd S teaiint of Exccss monthly Pension drawn after 

1cri.5icn of Pension .: 	 . , 

S 

Si. Nu -..OfTrcaGw-y 	.- . 	 Exccss amount drawn per month. 
No 

E Ch:cLtdpur 1'rcasury  78,655 
27 ns1 1t 8,17,30  

-- 5641  
4 1s'•nQqM  40,070 - 

. 

- 	 36,702 
- -. 	13,090 

7.  !L, 
87 Mo"-h -9,810 

• 	 6,69,178 
10. S.ti 	 . 35,250 	(average amount) 

145,847 
67,340 

. 	 - '-10.488 
. '- 21,40,049 	.. 	 . 	 - 
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1 ;  Excess monthly pension drawn for1C months is estimatedto 

• 	be around Rs. 2,14,90,490/., after rcvisionof pension. • 	•,, 
Total amountdxawn on pension; gratuity, co1ntnutaon after 

'revision of pension is caláulated to be around Rs 12,65,80,299/.. 
HO .b 

• 	 1ThMISSIQN OF FINANCE DE TM_E :  
GQyERNMEr OF IWANI.p 

On rcSuisjoI1 of informadon froth the Finance Deparen 
Government of Manlpur, by the Enquiry Co:;ii:ec, it has been 
submitted to the Committee that: 

The Education Department should takc acdoj (or dcicdon of the 
nomcnthtc " LP Schools" appcang in the ls for the post of 
Head Master, Pthmtry School issued vide notification No.2/12/1996 
since there is no post of I-lcadnustcr/Headp.idjt in the L.P. SchooL 

Percent of charge allowance oniy to teachers serving as Headpandit. 
of L.P School should be considered by the FinanccDcpaxtrnent (PlC). 

Concurrence of Finance Dcpaittnent (PlC) should be obtained 
• 	for Limit of higher scales of pay wherever there is spcclt C cQurt's order 

and such benefit should not be extended. autornaticJJy in cases whre 
• 	there is no such court's ordet 	 ,•••• 

All cases perLng to notional and reospccth'e promoon/ 
upgradation should be referred to Finance Department (PIC):for 
exaranation  

• 	
5) As regards the pay sale of.Headpandits in LP. Schools,: it is dear 

Schools even in ROF 1996. 	 • ''." • 

6). In cases of refixation.of the  pensions invo1vinj higher pay with 
retrospective effect, concurrence of the Finance Dartmcntis reidcd 
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V. 

under GFR (Ruc 2-A). In thc.-;e cdscn, the jcLISiri cell of the AG 
Office sh owklLavc obtned ad\icc of the Financc.Depaientin ds 
matter beforeüing fresh authoidos.  

Thc subiui.sion of -  the Finance Departrnnt,. Govc1njnèntof - 
Manipir is that all the Financial prcccdents/rujes have been violated 
by the Diecoratc of Education (S) and the Offic of the A.G. 

ORflFR I­L(-)DONI)FFFRENTSTES - 

	

!hc Cor i ii 	duung  tl1 cit of e\t u1Lon detected the follo\mg OL 	ng He n cis scale to E- Headpants/ 
Headmasters of L]/Prjn - rv Schol5. . 	- 	-- - 

LISLOr O1UJERS GRAN1JI\G HEADMASTERS SCALE S  TO E  IEADPANDJs-j 
S/f-IFADMASTERS OF L P/ 

PRIMARY SCHOOL'1 , 
SI No 	Oracrs No /date 	i-'7,41 , 2T , No of teachers 1 46/15/99kD(V) 	dt 17-1-2QQ4 	 10 2 -do- 	 dt 15-1-2004 	 18 

3 46/25/2003 LD(V)(I) dt 23 1-2004 	 16 
4 46/25/2003 i D(V)(J) dt. 17-1-2004 \ 	17 5 -d- 	 ut 16-1-2004 	- 	9 

17-12-2003 ............- 19' 
- 46/12120u3y6(\ 	dt. 14-12004 	218. 	do 	dt. 5-1-2004,:.:.;-.'-.. 	-. 21 - '.9 	do-' 	.-- 	- : 	-. 	dti7--122003: 	- 
-do- - 	. 	- dt. 15-12-2003 	- . 13 -do- 	-, 	- 	. - 	. -. dt. 4-12-2003 	9..,,; 

- 12. 46/71/9E.D(V(J' 	dt.20-1-2004 	. 	
. 	' 	9 -. 13 	6/70/7 I 	 cit 5 5 2003 	 5 46/8/99-FL(\i) 	- -. dt. 11-12-2003  

46'/70/97-1.D(V) 	dr. 17-11-2003 ....-. 	': - 6 - 16.' 	d6-' 	' . 	.dr:-12-2003.'  10 



- 	 - 

I 	 - 

46/8/99-ED(\.0 .: 	t. 2-2-2004 	.. 
46/3/99-ED(V)(1. cit. 21-1-2004 —92 
46/3/99-ED(V) 	dt.30-1-2004 	. . 	., 41 

.20.. 46/2 1,'03ED 1)). 	cit. 32-1-2004 
21. 46/21/2003-ED(V)(ii) cit. 22-1-2004 .•  . 	. 	14, 

• 	22. 46/21/2003-ED(V) 	cit. 19-1-2004 	. 	.•,• 
Total: 	294 

• 	• 	
:. 

ORDERS PASSED IN 1990 98 AND 2001. . 
• 	23. 12(HC)/17/90-SE(S) cit. 8-3-2001 	 74. 

12(1-10/238/2000-SES) cit. 30-3-2001 	 20. 
i2(NC)/322/2001-SES) cit. 13-12-2001 	 41 
46/27/97-EU(V) 	cit. 5--1998 	- 	•.' 	196 

• 27. . 46/'3/8-E1 )(V) 	. cit. 5-3-1990 	.30 
28. 46/43/88-ED(V)::. . 	cit. 12-10-1990 . 	35 

Total: . 496 

The irregularities/anomalies noticcd in the orders issued by 
Zonal Education Officers were:- 

• SLNo. 	Name 	Ordcrs No./daie 	 No. of icachcrs 
1., Scnapai 	No. 2/18.ZEO-S/50 	dr.19-7-2993 	. 	8 

Chuachm1dpur No. 2fl7/90.E1)(CCP) 	dt. 25.3-2003 
Chaadcl 	No. 2/25/97-ZEO(CDL) dt. 28-0-2003 	 2 

it has been est:ablishicd that most of the ot-decs iasued at various 
stages had hii doc by 'Shri Tb. Bira Singh, Director, Eudcarion 
(S), Shri. Thi. Shamungou Singh, Director, Educatioi (S) and 
Shri. N.K. Shimray, Director, Education (S).' 

On bcing.prcsun'ably aware that Vigilance Department is 
making end ri-into numerous cases of unauthoriscd drawals of 
pCilsions,axtear pensions and arrear pay amounting to over Rs.' 12.00 
croresfxom'the Government Account by the retired Headmasters/ 
l-Ieadpandits of Lower Primary Schoo1s.nder the Department of 
Education (Schools) on the basis of irregular orders passed by the 



3 

I 

 

former Dij:ccto: of Education (S) :d the Zonal Education Officers 
at VariOuS ohas of trnc, Sh:i.:N.K.Shiriiray, Director of 
Eduations CS) isue an prdcr dated 6.4.2004- cancelling all the 
1rious ordcrs passed by his office pertainin to the grantof scale 
of pay of lIC u1natcr/Hcac)and13 of L.P./Pnmarv Schoojs. The 
said order is at)pcndcd hcreto: 

 

S 

GOVERNMiNr OF MANIPUR 
OFFICE OF THE DIREcTOR OF EDUCATION (S) 

.0R Ti) E R S 
In]phal, the 6 April '  2004. 	.. 

No.46/8/2004-ED(V): :All orders issued by thisofce p,-rtau=g to grant 
of Head Pancht/i-icadMaster'iscale of pv to ex Hed P iai/Head Masebf 
L.B/Primary School for pénsionary benefits stnd cancelled. 

S/d- 
-. 	 . (.N.K. Shimray) 

Director of Education (S), 
Government of Manipur. 

	

Memo N0.46/i/2CO4.-E(Y):. 	 : 1mph, the 6thApl ,  2004 

	

Copy O:-:. 	
.:'. . . 

The Acc&z: 
TheVi1cc C,amissioner, Mai -dpur. 	. 
The Coinnisioncr Edn./S), Govt. of Manipur. . 	 • • 	4: .Thc Tre:y/iu-Treasury Officer Concerned. 	.  
The Zona Ed'.:zation Officcr/Deputy Inspector of Schools

- 
 concerned. 

Thc Schools concerned:  
The per.ons concerned. 	. 	 ... 	S 

- 8. The D.A. cotic.recd.  
9. The Ozder , 	•, 	 : 

• 	 . . 	
(N. K. Shimay 

	

• . 	. 	 . 	Director of Education (S), 
• 	: 	 . - 	. 	 Government of Manipur. 
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However, the orders does not indicate the actual nmber and 
the names of c.x-Hcdmasters/Headpandis covcrt.d by the orders 
and .also does not indicate the steps necessary to recover the 
fraudiilcnt drais madc on the basis of PPQ issued by the .  AG. 

.Ia4ipx. It appears that there was no intcntior rectify the matter 
atall.. 	.,... 	. 	.....

. 	... 

The Conitnittee took seous view on the rrguIrorders issued 
at various stages by the Directorate of Educadon(S) and according1 
instructed the Departi -nent§ concernccl to initiate appropriate 
disciplinary action on the officers and staff involved in the fraud. 

Following direction givn to the Dcpartmcnt of Education, the 
following Offtccrs/Officials of the Education(S) Dcpar.mnt had 
been suspended:- . . 

List of suspended Officers/Officials of Education (S) 
Department, Manipur. 

St. 	Name of Officers/Officials 	.. 	 Office 
No. 	 . . 

I. Sh.ii N.K. Shimra); AddL.. . . 	- Directorate rf Edn. (S) 
Director of Education (S/Hills) 
ShLi. M.Sanaeornbi Si::gh, ZEO 	- Zone-Ill 
Shri. N.Surjit Singh, ZEOY 	.. - Zone-Ill 
Srnt. Boboi Cangt i/c ZEO 	- C.C.PU 	. 	. 
Shri. A. Shamu Si.gli, i/c ZEO - 	- •Wangoi 
Shri. N. Jacob, i/c ZEO 	 - Senapati 	. 

• 7. Shri. M. Vaorci,i/c ZEO 	..........- 	• 	• 	..... 
8 tS.hri. S. Lckhcndra Siagh, i/c ZEO 	- Jiñbam 

Shri. M.Kurnar Singh, D.I./D.D.O .....K.akching 	: ShrLN. ibopishak Singh, D.I./D.D10. 	- Zone-Il, Bishnupur ;.. .• . 
11.. Shri. N. Khornci Singh, flI./D.D;Q. . 	- Zonp-I. 	... .. . 

Shri. N. ibohanbi Singh, D.L/D.DO.......Thoubal ;• - 	.• 
Shri.Ngulruolian, Hd. Clerk 	. 	- ZEO Of&e, CCPur. 	: 

.. . .......j 



I 

16 	.. 	
. 

14. Shri. N..Rajen Singh ., 1-Id.Clcrk,;,:,. 	.-.. ZEO ZoneII . 
15 Sk1 ...cnchongLung ILin , Si Acctt 	- ZEO Office, CCPur.  
16 Md 	\narn'id, S Accc - 	LEO Kikching 

Shri. Lrcithei, Sr. Acctt. 	 -.ZEO Uk.hru1 
Shri. S. .1.nithoj Singh. UDC 	•- Directorate of Edn.(S) 
Shri. A. Kiankumar Singh 	 of Edn.(S) 

20.Shri. H. IUnO Singh, UDC 	 - .Dircctorate of lKdn.(S) 
Shri. A. 3irn Singh, UDC 	 - Directorate of Edn.(S) 
Shri. 	. Chandrahas Singb, UD 	- ZEO Zone-Ill. 

23 Shi i 	Lm Swgli, LiX 	 ZEO Lone-Ill 
Z4: Smi. Ng:ihchongKipgcn, i/c ZEO 	-; Kangpokpi 

(Ilow rcvoked) 
Shri. Hi). Angkhcl, D.J. .. 	Chandcl 
Shri. J. .Akha, Joint Dircctcr 	•.: .. : - Educaon (S). 
Shri .Kaicbolam Haok:p. 	 -Z.O, Zonc-I.. 
Shri. N,, 	ZEO. 

L 	( l)iC 	 1 of SUSj)LflS 0 1 0 	 C110 L 
by the DC)iJtfllCflt \Vh0U1 thc 

OBSERVATION 

1. 
"i.. I the )\ccount.ant General Oricc and the Directorate of Education(S) was 

aware about aUced fraudulent drawalof pension,aricars and salarics by the 
tctrccl Tk, 

Lus'ers and HcJp-nd.ts of LP Schools. 

lhc Ic s cstabhshcd 11 meeting held on 12 10 2004 at 309 PM 
in thctffçc Cianiber of t 'cPu 1C pal Secietary (Finance) Gocrnmcnt 
of Maniour thcrcih the following Officers were present to discuss maters 
relatinC to grant of. pay scale to Hedpandits of L.P. Schools and 
retrospecLive promoLion in tespect of school teachers 

1. Shr.i.R.C.i{jshra,' 	 .' 	 L .......... 
Prindpai Secretary (Finance.), s 	......... - - 	. 
Government of Ma n i p u. r. ' 	;. 	-.- ....'. .. 	., 	. 	. 

ri 

I 

II. 
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2: Shri. l K. Kaaria, 	. 
•Accou., , ,an , Generai, Manipur. 	 - 
Shri. P. Bhar.-it Siugh ,.IV• 	

- 
Commission (Educ:ttion_ScIo3l5) 
Govcrn:n en t of Ifatiipur. 
ifs. Jina .Akoijain 
DAG (L) \lnipur. 
Shri. Ch.J anta Siigh, 
Director of Eju U:1 (schoo1s, Mauiur. 
In the 	cU.nc, the Accountant GexcraI, Maipur highihted certain 

irrctlarj(jcs that were dctcctcd 	the cousc of examinatioii of pension 
papers of rcircd teachers, particularly the irregularitids il ra Ung higher 
pay scale to ihe teachers who had worked as Hcadpandit of L.P. School 
and ictro:;j)cctivc proinun(.)lls given to them without thc COflCUrLCICC of 
l.inance Department. The DeputyA.G., Manipur also pointea outin smc 
cases the Day scale prescribed for

,  the post of Hcadrnaster,J.B. School was 
granted to I-leadpandiis of i.R/P1mary Schools from 01-04-1 978 onwards.: 

ihcrc-prcscntat.c of the Education (5) Department clarified that 
thetc is no SanCtioncd/cj.catcd Post of Hcadpandit of L.P Schools. 
However, some teachers who had obtained court odcr for payment of 
higher pay scales for the period durjn which they rendered service as 
Hcadpaudit were allowed to draw higher pa' scales in compliance to court 
directjvc. 	i 	•--:. 	 .:-,. 

ThcDircctor of Education' (Schools)c:.:j,lnj 	that schools having 
classes upto class - II arc calegorised as L.P. School while schools having 
classes upo V standard arcJB./Pria r 1 Schools. He also sub:nitte.d that 
there is no sauctiu1lcd/crc:1tcd post of Headpa t/L.P Schc:s although 
the post of f -Ic:dpandit/Ip School is inck:'dcdl in the lccruj:me 1ule5. 
The decisions t::ken in the meeting an. 

i) Since thcn. is 110 )05t of iIead Pandj Li'. Scho,J tae Di - r1, of 
Educ:jtjon (SoR) . u:jd tab:c iini cd..te stcs for d:k:a: ( 	the iloincllciature  "L.7. S 	J' :ippcarinr in the R/R 	1c.d dastcas, PLiI11:a' 	hiuoi 	rued vide Nod c:lrion No. I 
dated 02/12/1956 

III 
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) F.D. IC) should consider grant cf dge a11o'ncc to the teachers 
scrihg as Head Panclt of L.P. Schools reverting-bacK to the posidoi 
that cxited in tho OPs prior to 199 instead of cquadng them \nth 
I--lead Mastcr ofcy/J.B.Schoci.  i- ). HC) should initiate ation in 
Utisregard. - • . . .- 

• 	lii) ''hcrevr th:-;i 	. spcciic cou.'c coc.r fdr grant of higher pay scale,- 
it should mvar;abLy done with di col: -:nrreIcc of Finance Department 
(PIn as per rha hale: of Businss/Servic ithks;andin case where there is 
no such court's order, the beneEt should not be ended atitomaticall. ,. . 

- 	... 	- 	_-,l - _.,.•-. 	-, 	.--,,-.' 
The Administrative Department of Educatipn Datrneiit (Schools) - 

should consult S,'r 'oso 'PoIsaLarn, ScrnorAd vocate in respect of the 
pending COUtL cscs relting to pasn ent of highcr' pay scales with 
retrospccti\ c effc -, d Gnd 	s and ii crns to stop grant of higher pay s 

............ ..............,: 	 ---•.-.------------- 
rctrospecUre1'  

AU cases pertaining to,nouonal end rc .trospcctivc promotion! 
-..4pgt'Loat1on si 'in be referred to 1 in cc ,Departmc it (PlC) for 

examination. 	....- - 	- 	.. 	. 	;• 	. 	-. 

ihe Corrnt1Le luids iLrnco pice iDle Jat desplic being a\mare I 
that such larg scaie.frauds were takiti place, nofrtherti&citherto 

7 t\  recover huge sums so dravm were iniuoted--or steps tkcn to idendfy and 
book the culprits. Howcyçr, on the dirccticri of the-Cominittec, paymcnt- I 
of pensions to all in'olved.pensioners have been stopped since May, 2005. j 

- The Committee ;dso-observed that there is lack of response and ready •,  
co-operation from the concerndDe:re.tt:ncnts at the drne of cnquir) 

2 The 	 5bscrvcs 	:t alljhesc iire'ularities in the. 
fraudulent d..:;vJ c pay arrcaer r;c;is on. arrears and othrbcncEs - 
cnovcd Lv tLe- er in the . ncnt of Education (SchooL) 
are mastcrnui::....ad L:i some O.;jOEiia. and some brokers in 
collusion w,L cirectox of dducadon Department (S). - -. 

	

3 ii c Co 	n the court. cf eammat1on hrcl found that. 
tnauiy of th' L !e - dnasteis/He 2andits were not evei aware 
of die area.c, gi tt ity and conir u.at1on to them following thc. 
revision of pay scales by the Directoïathf Education (S) tbxough; - 

. 	.•. 
p 	- 
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• 	a series of orders coix.mencing froi 05-05-2003. The Cc: r.ittr.&s 
• 	suspicion that tue ciitirc exercise had bezi mastermjac:ea and 

engineered by ccran persons (bivkci' associated with the Dizctcr.e 
of Education (S). te A.G.'s Office and peri'.ps with the 
of Trcasurics is urovcd beyond doubt.: 

' 	 0 	 •.'.;11:. 	. 	•. 	

H • 	4. Th& Committee took serithi view of A.G.'sji1i'olvemcnt in). 
indiscriminately issuigrcvsedPPOwithoutan3 heckwhatsoevJ. 

The A.G. Office; on reing 	orders on the revision 6f 
• pension arrears and othcr benefits; should have asked for clariEcatioji 

from Finance Deparrmnt whether conférmcntof higher pay and 
arrears to rctii:cd Headmastcrs/Headpandits isin cnfor:nity with 
ROP 1999. The facts could also be ascertained from the 
of Education, (;ovcrl cut of Manipur. 	.. 

5. The submission of the Treasury is t t:;.ic.s tni 
fac.s and circumstsdicLS v;L:ch ha\'e been ..ought to t;: io1ce, 
the Treasury is generally expected to co:nply with tl A.GJ 
authority. Normally this is general procedure.. 	 - 

However, the Couuuittec finds. it.difficult to accept that the 
Trasury should take shelter on the above. The jrcasury is alsd 
expected to verify whether the pension revision and.arrcar benefits 
mentioned in the orders were in conformity with the RO1 1999 
(effective from 01-01-1996) which prescribed the pay scalc for the 
Headmaster of primary Schcol, together with that of theJJ3. School. 
L.P; School did not have sanctioned posts of I-Ieadpanc!its. The 

• 	s1ccrurnhei of suchordcrs should have raised snic sailcion 
and they could hac becu more careftü instcad of hasily )pathg 

• bills and passing theni without any.vcrification': The Conunittee 
would like: the Finance.ltcparment to loo1 into this serioi,is 
dereliction of duties.  

•- 	 •--.'--... 	

•_ 	 •_ 

The obsCr\atjon of th 	jnnilttee _ is that the D.tectorate of 
Education (S), A.G. Office aria the Directratebf-Treasurjes and 

1 ! : 

• 	3 
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cucfl rcso'j'; da led to thc iil:e iir d:aw of arrca's, Sa:u:r . f the I-Iedi. 	ns/I-iea(;LntCrS of LID. School5 

6 The C n 	'ippicc 	Ic COmflCndb1e job pcifoi mcd by the SFI' n iiSCSng some 	poitaiit acdscd 1crsons:. At the F samc thic ille Connnjttcc dcsic 5  that the SIT should pot Sparc any iic whe 	Lig or 1fluena1 in the t 	 ..coursé ,of -its kIVcsbgaon f / he cvjdcnc of the i171cltaZe estabj1cd in the case. 
1,11CCon!njttce regretted to note that, important officers, offlcia!, who 	

aUcgcd to have been. involved in the case arc sdii absconth , ,, am:, ::vadjnarr . t.s  

I 	I he ( 	LtCL sti on1 	comincilds that the Go'ejmt 	J I  should con oa \ ith dem hms by £ung 1espons1bthes to the 
Office/o15 of the Duectorate f EducOfl (S) \v1io 

-mse dccl tji fuuddent dt t\\ l of  pension q11e115 and salncs, I of lie id 	
Lc/Hed indits of L P Schoo1 

2..? The Comrnjttcj 	èstabljshd di id lveni 	of so OfficrS/Offii0f the'A.G' OfficY• 	SIT is hanthcapp ed to proIery vcsd 	
the casc.s asthe Gisntrhiy Adir)jstcd 

Oflice and ass;c1 ccLiIproCpd,cs are req
,,lixed to he followed in case ccCd re 

to be ;uin.iioj1ed/retcd for itcrrogaLO b) th 511. 

The Co i in c, therefore icco1rnend s  that the SI! should ed steps vL peiforig thca dUUCS for the ari.cst or h.. cc cd Peisons 

3. 'The roJcf boi.:crsviio acdvely jced as agent had 
	n sobec' proved bcyonh doubt. The Coil,,ri- 

IttCe. recommends thatthese 
persons shoui dso bookcd. Appro)1te acOn shodd also be taken 
on i.nvolvcd cr; who rcthç, 
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4., Sci far the Dirctoratc ofI'rcasuries and.Accouiits.js concerned,: 	:.. 
wanted list ofOfficers/Qfficials are..yct tobe prepared by the SF1 
and also no a:rcst lhtvc beenmadc, though the list of n•.st of them; :  
liad,bëcn mad 	ailab1e. The .Coiñnijttec is.of th. vi_ 	dint the 
Directorate or Treasuries and Accounts, .Ivfanipur must have 

• 	know1edtc of the irrcgularity of orders issued by the Director of 
lducatiàn CS). Copics of 	anous pay orders issued fruin Ume to 
time by the Finance Department are usually endors&to i]c Director 
of the Ti:ca.surjcs and Accounts... 

 
The çomn-iirtcc thcrefore,.reconmcnds that de Government 

of Manipur (especially Finance Departi ent should take steps to 
detect the officers/officials of the Treasury Offices who knowingly 
cntcrtajjicl the fraud PFOs issued by the A.G. Office fr their • • 
pconci i 	CflC11 	I)crlcfits and to te SLIOng ü 	acon 
against: the crnng officials 	.. 	.. 

1boub die exact amount drawn in connccdc 	;fii ris case 
has not yet been ascertained, it is estirnaed to be i 	::az Rs: 13 
crores. 	 ..:-_. 	•... 

rhe Cominitcc, ticiefoie strongly recommends th tt the 
Co\ crument should take stepfoi lecovcry of the eccss amount 

twu by the te-ichcrs, ictixcd FIcadnisteisand 11c'tupandits of 
L P Scho1s Pe-i.sions \uthheld (i c' 3 months 	cstlrnaLcd to be 
'itound Rs 64,47,147 should be adjusted 'igainst excess 	dray 'Is by 
inclis idual pcnsioiicLS 

L 4 

.['hc Govcnment of Manipur shou'd Intimate to the J-iouse I- 

die stcps/eos so fai taken up for iccoverv of the  e cLss drawn 
uy the icu.red Ii 	dmasL.ls/Headpanthts of L P Schools as soon-as 
possible with the amount so fai icco cied ............................. - o u: 

The Committee is of. the vicw that taking into account the 
• 

• 
widespread iiature of the fraud involving the Education Department; 	I • 
Accountant General, lrcasuncs/B'inks and non Offic' ii brokers, 

H 	.• i- 
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the Stc Go rrmentwitbL ::.eent preoccupation ndiiitiois 
may not o in a posiuOfl to cnp1ete th iiiveSugatioflS witi a 
reasona)le perod of thne: IL tEoia rccommondëd that the 
invest.agatiofl shoild be haniad over to indcpenden igency i.e.', 
Central Lua;u ofIiestigation. . Y - . •.. 

TiXURE  

, 

POLIC DEpARTMENT" ' 

O-lv the DacctorCenu"I of Police Minp..ir Imphl 
;'Imohal, thc : 2 My,2005.  

No lC/9)/ u35 PHQ(t 	Speual In csu,gt1on Team cons1ung 
of the iuH 	oCfccrs is 11"e-bY  constit ted under the over -ill coi tiol 
of Supei nduitof police CIDCB) fors nooth andspecdymiesugition 
of cases Fl N 71(4)05 L phe1 Police Station u/s420/424/468/ 
120 B 1PC -u d other cases rigistered in connection with tIl!ez,fraudulent 
dra\\'ai o ne ision, arre'its -na '-1aues by Lxy  Headqiasters/Headpandtts 
in the education (S) Dpatnnk 

L 

1 S ut Kb Dhan'ichindri Singh, M]?S.  
Dy. SP(i/c AdtSP-Proieti?n)  

2 	'jr 11. Piirrseshorc Smgh 
I- 	ttox, CiD (Ctn.r ii. Br-inch) 

3 	G2aulolung Lo iij, 
S.I. o Imphal  

4. :i.Th. Manihar  
.i. 

 
o5 Lamphcl  

..L tendcnt of T o  iC, CID(Crimc Ir?ich) will chrcctly and 
cioseiy supc'visc the investigation of the cases which may be undertaken 
by tl SI 1 to nis bchdf and suLrit quarterly progress report of the c-ises 
to thcutidcrsincçL -. 	. 	;. . 	. 	 . 	... 	. 

A K. Parashar 
Director General of OLe, 

Impha.l: 

---H 
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PNNEXURF - 13 

H GOVEIINMENT  
PCLICE DEPARTMENI 

• 	Orders by the )ir:tr General of Plice. Maur,_Innha1. 
1hal, the 7Jui...., ::305. 

• No.Ic/9(4/2O35-Pl(P: 	In connution of this orirs of cvcn 
number dated 12.5.2U3 	atd 1.6.2005, the following officers arc hereby 
atached to Special i:wcstigation Team, which was constituted for 
inves tionQfFiRcascNc.71(4)05ofLa1flphC1P0liCCStat101/S42O/ 
424/468/120-B IPC rc:stcred in connection with the frudu1ent drawal I 
of pension, arrears and 	alaues by Ex Hedmasters/Hcidpandits in 
Education (S) Depuun"n4\vithimmeth2te effect - 	1 

• 	1. 	S.I. L. Meghabarna Singh of wangoi Police Staon, Imphal. 	• 	. . 	,'. 	. 

West District. 	 i 	 .• 	., . 	
. 

• 	2. 	S.I. N. Iugoc!ia of Ci 	Police Station, Imphal West Distct. 
3 	S.I. T. Inaobi 	Porornpat Police Station, Imphal East 	: 

District. 
The concerned D1sict SP should direct them to report to SF, CID(CB) 

nirrcdiatcl, 

'I  

: 	
Parashar  

- 	 Director GLner4 of Police, 

I Manipur, I npal 

• •,. 	•• 


